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21.12.01 Four weeks time is allowed to the
resphndents te file written statement.,

- List on 18.1.2002 for order.
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Member
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18.1.02 ”’-“ At'thé request of Mr,S.Sengupta
learﬁéd counsel for the respondents
Tfour weeks time is allowed for filing
‘6f ‘written statement. List on 2242.02
for orders.
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List on 27.3.03 to. enable the
ReSpondents to file written statement.

\u%
" Member
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27.3.321 ' Four weeks txme is allowed to the

a7t ¢ ... Respondents to lee written Btatament. List

for orders on 26.4.,2002. . $ .
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List on 24.5,02 tb enable the
respondents to file written statement.
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24,5,02 - Written statement has been filed, List
the matter for hearing on 28,6,2002. The |
épplicant may file rejoinder, if any, within
two weeks from today,
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EE ‘ 128.6.2002 ‘Heard Mr.R.Dutta, learned counsel

5 for the appllcant, who has stated that
dZQgé%ﬂL@@/éZﬁj%A@iL—~} he is not pressing the Petition.
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The applicatidn is accordingly

dismissed on W1thdrawl.
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Guwahat,i Bench ,:? E N ;
N THELGE STRATIVE TR IBUNAL A dd
B GUUAHATT BENGH. sy GBAHETT - [y
| ( 4n applicatlon under section 19 of the A,T,Act, 1985. ) ij,
0.4, No.gs’} of 2001
Shr:. S.P.Sinha  ..ss .Applicant e
"Versus
. Union of India & others Respomdents
| _ LEDEX .
S1eNo particulars of document, Annexure No Page
1, Appncatmn o 1 to 30 1to30 -
2. Judgement & ordors of tho I—Ion'ble ) ‘ .
Tribunal dated 30,10.90 in O, A 135(G)/9o. A/, 31 to 34
3e Railway Board's letter Wo. E(LL)'?S/ -
HER/26 dated 13,1,77 L A/2,
4 ﬁallway Board's 1ettex' NOo. I‘.(LL)SB/ | | |
| HER/1-2 dated 27,6,85 - A/3e oy z
54 Statement showing overtime a_liqmance : | ' '
: ..f'or the period from 2, 1 84 to-20.12,8% A4
6, Statement of overtime allowance for , 5.
N the period from 1,1,85 to 26,12, 85 A/ 5,
7.—,'_ Statement of_ over time alloWance fo_r_l o .
the period ~from 25, 1, 86 to 9'12 86, A/6 4 / m{fﬁ
8,‘ Statement of overtime allowance. for | _ ,
| .the period from 1,1,87 to 1,12,87 a7 43 oJ;éTfO
9. Statement of overtime nllo\gexxce_\for | :
the period from 1.1,88 to20,12,88 ve hsadut
1C o Statement of overtime allowance for* |
| theper10d1rom2189 to 2,190 ye 47 24 g
; : : /
' Contd .. P II '
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11, | f Hon'ble Tribuna's orders dated 28,5, -
| 96 in 0.4, No, 261/93, | A/ 10, Lf‘? +o §L/
12.:E é Divisional Blectrlcal Engincer's 1etter ’
| dated 2,9.97 oy, SMS"L
13, ?'Applicant's representation dated o ,

‘ 10,9.97 | 812 | 57—
14.,;5{;_"‘_"“ .‘"‘""H@nam,,a;';i‘ribuna's orders dated ] B o
R 25,5, %8 in C.P.Now 9/97 oy, 5 g
15, & Hon'ble Tribunal's orders dated o | | ‘ .f

| 5.5.99 in 0.4, o, 200/98 wue STHLl
16, | Applicant's representation dated o | |

| maz2000 B Lo
17; ;\ Gencr al Manager, N F, Railmay's ' o
i lettor dated 10,1,2001 6 g@""’(-ély‘ij
18; f Applicant's represeﬁtation - -
| datod 3.2,2001 ’ 1 65 o £7
19;'% an'bl@ Trlbunal's orders dated e : S
| 25,5,2001 in C.P Mo 33/2001 /18 £8and b9
|
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Kﬁi THE CENTRAL ADMINISTRA TIVE TRIBUNAL

GUWAIH&TI BENCH s GUWAHA.TI. o
( “n application under section 19 of the A,T Act.)

0.4, No. 3§}of 2001,

‘Shr1 Shankar Pros»ad Sinha son of

late Atul Ch. Sinha, residing in

Rly &s No, 50 B Ra.ilway Station .
_ Golony, @uwahati-l, 78100ls seeeee Applicant.

VERSUS
Union of India, represented by the
General Manager, N,F,Railway, Mallgaon,
Guwahati-11,781011,

The General Manager, N.F,Railway,
Maligaon, Guwahati-11,78101l,

The 5t, Divisional Elsctrical Engincer,
N,F.Railvay, Lunding, Pin- 782447,

~The Divisional Electrical Engineer,
N,F.Railvay, Guwahati.pin-vsmol.‘

The Senior Section Engineor Electrica.l
(Air- Condit ion), N.F,Railway, Guwahati
Pin-781001,

teeessesee Respondents,

Contdo X P/2o
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1, Bam_i_ulaz§_Qi_£n_.Qaéga_agaigéz_ﬂhiga__ul_
) application is mgﬂ

Gener al Manager, NF RailWay, Maligapn’s 1atter No.

E/ 170/ Legel Cell/853/2000 dated 10,1,2001,( Annex-A//¢ )
2. 'j"y\y-usaba\—\ﬂv )
2,1.  The gpplicant submits that the Hon'ble Tribunul

has jurisdiction over the subject matter of the applicap
tion also the teritorrial jurisdiction,

" fhe applicant submits that the application is
within the period of 1imitation.

4, Foels of tgg case

4,1 That, the app;ican?‘is a citizen of India and is
working as Air Condioned Coach Incharge( in short ACCI)
and is now posted under the Senior Secyion.Engineen ’ .

Electrical(Air Condition), N.F.Railvay, Guuahati o

4,2 That, the duties of the ACCI include managing

and maintaining the Air Conditioned Coach( in short A@QNE
Coach) of the train and for the purpose the ACCI is regﬁé
ired.to tr vel with the AC coach from the originating
station to the destination station dur ing the maxerial
period, They cqgldfsign off the duty Qplyqu their home
station after completion bfﬂretu:n trip unless the coach .
ix was sick(unfit to run) enroute, Most of these round

trips required 3 to 7 days at a stretch,

4,3 That the duties perfbrmed by the ACCI is treated

as contlnuous under the Railway servant ( Hours of

Contd,,«P/3e
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employmcnt) Rules 1961 read with section 71 4 oI the Rail-
Ways Act 1990.
4,4 That,uthg-dutiQSAPQrfbrmedﬂby the applicant involved

perfbrmance beyond prescribed hours of duty to be performed
and thereby entitled the*app};éant to get overtime allovwance
for extra hours of duty peeformed by the applicant, But xn;
inspite of ropeated representations no overtimg_vQQIChqps
were prepared and the applicant was not paid the overtime

allovwance,

4 5 That, the overtime vouéher 1is to be prepared by the
in-charge of the office vhere the employee works, As the
overtime voucher of the ACCIS wequ%lgpared by the office

of the Senior Soctlon Enginnor,Electrical(Air Condltion) i
Guwahati, the applicant himself preparcd the overtime vouc;»
hers in raspect of extra hours of duty performed by the
applicant and submitted the same to the office of the
Senlor Section Enginger ,Elcctric al( Air Condition)Guwahati
(RGSpdt, Noo3) for signature and payment of overtime alloWancas

4,8  That, even aftor preparation overtime papers by the

applicant the overtime allowance was not paid to him and
ultimately finding no alternative, the applicant filed an
application befora this an'ble Tribunal in 19895which was
rogistered as 0.A,No. 135(G)/89,ypraykng a direction . g
entitling ACCIS and AC Coash Attendant, to payment of OVare
tima_allowanca_and for”pqymgnt of overtime allowance to the
applicant as claimed by him,

4,7  That, the Hon'ble Tribunal vide orders dated

31,10,90 was pleased to direct_as-ﬁnder s

" That all the Air Conditioned Coach Inchargas
Attendents ineluding present petitioner are

S & VLSO 2

Contd XX P/4o
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de
entitled to overtime allowancc on the days on
which they had rendercd ser vices beyond the
preseribed hours of duty and not only they
/'vshould be paid overtime allowanca hereafter,
e but the arrecar amount to which they are entitled ,

/’M should be paid to them within one hundred twenty

days from the recaipt of a copy of the judgcment.”
P‘(LS?\’Y 6X ws Mqa%&‘c,wnm@ v /—)AMWAI)
4,8 That, tho overtime amount of the applicant amounted

~ to Be 1,20,179,95 ( One lac twenty thousand one hundred =m
seventy nine and paise ninety five Yonly from 2,1,84 to
241,90 and the applicant made repeated representations
to the respondents for payment of the same . But neither
any reply nor any payment was made to him , After walting
for a yoar and finding no alternative, the applicant filed
C.P,Noe,23/91 for disregarding of the Hon'ble Tribunalts
judgement and order dated 31, 16.90 by the respondents and
notices to shovw cause were issuecd to the opposite parties, 7aes
Payment of alump sum amount of B, 13756,77 was arrangc as
full and final payment of the applicantt's overtime claim,
The applicant received the amount without prejudice to
his claim for balance amount,in terms of a direction of

this Hon'ble Iribunal dated 27,2,92 in C,P,No, 23/91,

4,9 That,only a sum of 35513756.77 was paid against the
Overtimo claim of R, 1,20,170,95 paise without assigning x
reason, the applicant had to move an Misc, Potition N§; .‘
48/92 for a direction for payme;xt of the balance amount,
The Hon'ble Iribunal was pleased to dispose of the said
Wisc,petition directing that the applicant shall bo at
liberty to submit a representation to the respondents
énd‘l;l}n rGSpondents werc to dispose the representation
within 2 months from the datGOZ;ecoipt. Accordingly the

Contd P/5
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applicant submittod.a %resp rgprcsentaﬁ§op on 25.4,92. The
respondents informed the applicgptupn_Q,G.SQ that on ra;
check it had been found that a further sum of B, 4,246/;

is dug to the applicant, The payment of the said sum of
m.424o/ was sgbse§uontly,mado to the applicant, As the
reason for Rs, 4240/ was not clear the applicant submitted
another representation on 16,9,92 and as no reply was raco;
ived from the respondents ,the applicant had to file anoth-
er misc petition before the Hon'ble Tribunal, While diSpO;
sing the said M.P.NQ.SS of93, the anIble_iribqnq granted
liborty to the applicant to filo a fresh ystifism a fresh
application within 4 month from 7,9,93,

4,10 That, the genaesis Qf<Hpurs of Employment Regulatiqp;
(in short HER) is in the Indian RailWways Ammendment Act 1930
which was enacted as the then Govt, of India intended to im-
plement the provisions of Washington Convention No,1l of 1919
and Genova Convention no,14 of 1921 and 1923 which were rati=
fied by the Govt, of India in 1921 and 1923 rospectively,
In 1931 rules and subsidiary instructions were -framad_and_
HER came into force givingucertgin righté to the Railway
omployees in the matter of hours they are to work and get
somerextra payment in cases Whorq’ho is required to Work
beyond his scheduled duty.hou?s; As these were not ade=-
épato to pfotect-the railvaymen from eXploita;atiqn, persi-
- stant demand was made by the uhions of the railwaymen for
review of thesé rules by appropriatg forum, Ul@imately, in
the year 1946, the Govt, of India gppointed Mr, Justice
Rajadhyaksha(here aftor refeered as adjudicator) asfggggf
dicator to adjudicato upon the dispute in regard to the
provisions contained in HER 1931, The Hon'ble adjudicator

COntd. s OPIGO



o) were issued from time to time,
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submitted hissreport in 1947 and on the basis ofthe report
the Railway Servants Hours of Bmployment Rules 1951 (in x
sho;t HOER) Was framgqg $healp§ianvﬁailways Act l89o_wa§

- also ammended and a new chaptef- Chapter VI A in respect

of limitation of hours of employment of the railway Ser

-Vants was included in the Act, In 1961 HOER 1951 was Igw

placed the Railway Scrvant’s(anrws of Enpléymenthjl_‘{ules,‘],%l
( in short"HoEB); Subsoéu@ntly_sqmo dispute arose in the
matter of ifnterpretation and implementation of tho award
of the adjudicater and as these =gkz could“nét bq_sctﬁled
in the meeting of the Permanent Negotiating‘Maqhinery,'a,.

forum consisting of representative of the Railway Board

‘and recognised federations of the railway unions, thé

Govt, of India sot up a tribunal named Railway Labour
Tribunal,1969 under the chairmanship of Justice M.N,
Miabhoy, tie retired chief Justice of the Gujrat High

Court, The subjcct;of houysgofﬂ¢mployment of the rail-

waymen was onc of the dispute referred to the Railway .

Labour Tribunal, ' TR

4,11  Thgt the Railvay Labour Tribunal,interalia, docided
that__the"entire'perio_d _ofitzfa‘velling gven if as ’spare:‘w.ill
be treatéd as duty where a seperate crew rest van is not
provided for taking rest by the travelling on duty staff,
Zhix The Hon'ble Railwoy Labour Iribunal also decida@.that
the duty of én emp1oyoe”c¢mmepqes when he places himsalf~
at the disposal of the omploycer and that such duty conti-
nues untill he is fully at liberty to leave the place of
duty and drew the conclusioh tha# the work should be decmed
to commence when the employecs plagahth@mselvesﬂat_the
disposal of the Railway_Administration_yand_thgir duty
should be regarded as ending when they cease to»?e‘ at
such disposal. These recommendations of the Railway Labour

Tribunal were accepted by the Railway Board and eirculars

Contdo [ /7.
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4,12 That, under letter No E(IL)73 dated 13.1.77, the
Railway Board communicated the docision that in coputing
the hours of employment of ACCI and ACC Attendents credit
may be allovwed in full for such of the time spent by them
in traveelling,

A copy of the Railway Board's clrcular
daxcd 13, 1 77 is annexed as Annexure A/l.

4413 That under letter No D(LL)83/HER/ 1-3 dated 2'7.6
85, the Railvay Board communicated the decision that the
ACCI and ACC attendonts Would be gllowed i hour before '“M
lthe commencement of th@ traln 3ourncy and after complotlon
of the journey y for completing the pre-departure formalie-
ties and for handing over in completion of their duty hours,
It was also instructcd that for service extended over 1ong
distance such as warah-Dclni/Amritsar,Nowdelhi-Bombay,
Ncwadalhi-ﬁadras etc,in order thar the working hours of
staff are not unduly extended, the link of the staff
bookod for such service should be so arranged that the |
staff are booked off at a convenient intermediary station

and fresh set bookcd further Journey, It was also directed

that at out stations at the and of their jouwrney the staff

may be allowed to hand over the charge of loose items in
their possession to the maintenance staff, But thesc ine
structions were not‘implémentqd during the period for .
which the overtime was claimed by the applicant,

A copy of thc Railway Board's lotter
dated 27,6,85 is annexed herewith
as Annexure A/3,

R

Contd ., P/8
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4.14"' that, under subsidia;y.instyuc#ion?l(V} issued wm®
by the RailWway Board and embodied in the Indian Railway
Establishment Manual(in §hortlIREM)‘in‘case of staff who

are absent from duty during the cours of the period for

~Which overtime is due, the normal rostered hours during\;

the period.pf“authorised absence from duiy should be deemed
to. have been worked and added to the actual hours of duty
perfqrmed by the emp;oyeq‘during the rest of the period

for which overtime is due.'

4,15  That, under subsidiary Nb 22(ii) to ﬁhé HOER, the‘
Railway Administration should try and make provision for

one room at each fairly large station for use of the staff
who may be arrieving on r.?.ii@."ing or other duty, But no
such proviston was mado for tho AGCT and the ACC attondambs
in any of tho dostination stations in which they wete booked,
They Were also not provided with ruaning Toom facilities,
Bosidos, as tho staff of dostination station Workdin the
éir conditioned coach for making her fit for return trip
and the charge of the coach'and specially items like linen,
blankets,bedrolls are not taken over the ACCIs and the ACC
Attendant’ cannot leave the coaghﬂqu go for taking rest
elsevhere, In the AC Coach also they cannot take proper

rest due to constantimg shunting and working of the

staff of destination maintenance staff,

4,16 That, under Tule 7 of the HOR,a statutory Rule,
a rogister is to bo maintained in which all extra hours
of work performed by a workman is to be maintained for
purpose of payment of overtime,

4,17  That, in terms of the instructions issued by the

Chief personnel Officer, N,F,Railway,Maligaon Under No

<IN

Contd eee P/90
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AIC/31 No, E/123/I11/22(ADJ)PIII dated 30,10,63 the subordie

nate incharge is to submit overtime journal in favour of

the staff after expiary of the wage month to ensure timely
payment, Inspite of these clear instructions,no overtime
journal was preparcd and”submitted by the superior of the
applicant inspite of repeated representations by the pr;
licant, Ultimately the applicant prepared the overtima jour-
nals and submitted the to the offece for signature and trane

missin to the.concerned authorities for payment,

4,18  That the applicant is a continuous worker and is
entitled to overtime allowance whenever he works more thal
104 hours in a fortnight as the overtime of the ACCIs gre
calculated fortnighly and overtime journals are prepared

on the basis of 2 fortnight ina wage period,

4,19 That, tho total duty hours of the applicant from 2,1,
84 to 15,1,84 was 144 hours and the applicant claimed over-
timc for 40 hours, In the 2nd fprtni_ght from 16,1,8% to
2041484 the duty hours of the applicant was 145 hours 27

minutes and he claimed overtime for 41 hours.

4,20 That, during tho period from 30,1.84 to 122,84 the
total duty hours of the applicant came to 147 hours 23 minue-
tes and he claimed overtime for 44 hours, In the period
from 13,2,54 to 26.2.84 the applicant performed 148 &%

hours 57 minutes duty and claimed overtime for 45 hourss

4,21 That, the total duty hours of the applicant from
27,2084 to 11,3.8% came to 152 hours 44 minutes and he
claimed overtime for 49 hours, During the period from
12,3,84 to 25,3,8%, the applicant performed duty from
12.3;84 to 15,3.,84 for_és hours thercafter he was on

L5 Lo

Contd. 'Y ] P/ 10.
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authoriscd absence of periodercst and earned loave and he
claimed overtime allowance on the basis of preseribed
instructions of computing overtimec in such circumstances

which amounted to 33 hours of overtime for the said peribd;
4,22 That, from 26,3.84 to 8,4,84 the applicant performed
performed 179 hours 12 minutes duty and claimed ofertime

- performed 116 hours 31 minutes duty and claimed overtime

for 13 hours,

4,23  That during the period 23,5,8% to 22,6,84 no extra
hours of work was performed and therefore no overtime was

claimed,

4,24 That, from_?é;6;84 to‘é;7.84 the/applicquj;?ggwa
hours 30 minutes gﬁty and claimed overtime for 148 H&u:s

overtime, In the period from 7,7,84 to 26,7,8 he por for-
med 213 hour 33 minutes duty and elaimed for 110 hours of

overtime,

4,25 That, in the period from 21,7,84 to 3,8.8 the
totoal duty performed by the the applicant was 133 hours 17
minutes and he claimed overtime for 29 hoursy From 4,8.8%

to 17,8,84 he performed 110 24 minutes and claimed over-

time for 6 hours,

4,26 That, during the period from &i¥ 18.8.84 to 31,8,84

the applicant performed 157 hours 20 minutes duty and claimod
£ )
.overtime for 63 hours, In the period forom 1,9;84 to 14,9,.84

he performed duty for 220 hours 40 minutes and claimed overw
¢ duty tor

time for 117 hours,

Contd, . P/1l,
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4,27 That, from 26,10,84 to 8,11,84 tho applicant porfor-
mod 221 hours duty and claimed overtime for 117 how's, In
the period from 9,11,8% to 22,11,8¢ he performed duty for

181 hours and claimed overtime for 77 hours,

4,28  That, during the period from 23,11,84 to 6,12,8
the applicant performed 173 hours 2% 42 minutégﬁgnd”claimed
overtime for 70 hours, From 7,12.,84 to 26.12.84 he periore
med * 145 hours 28 minutes duty and claimed overtime for

41 hours, '

4,29 "That,‘fromll.l.85 to 1441.85 tho/applﬁcant perfo;
rmed 200 hours duty and claimed overtime for 96 hours.
From 15,1,85 to 28,1,85 he performed duty upto 19,1.85
and Was on preparatory leave and duty hours camec to 86 hmam

hours on the basis of proportin and claimed overtime for

)
54 hgur s,

4,30 That, from 2eyigysxizm 20,1,85 to 11,2,85 the
applicant porformed 188 hours duty and claimed over timg
for 88 hours . From 12,2,85 to 21,2,85 he performed he
por formed some duty and then fell sick , The total duty
hours porformed & came to 110 hours and on the basis of

proportion he claimed overtime for 33 hour s,

4,31  That, from 26,2.85 to 11,3,85 the applicant perfo-
rmed 171 hours 39 minutes duty and claimed overtime for
gB hours, From 12,3,85 to 25,3485 the applicant performed
duty on 1l2th and 1Sthand his périodic rest was on 14,3.85 o
Theroagter he fell sick . The totoal duty performed by
him was 59 hours and on the basis of proportion he c;aimed

for 23 hours overtima,
44,32 That, from 26,385 %o 8,4.85 the applicant continucd

Con‘tdo . 0P/120
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to be sick on 26th and 27th march and therofifter he perfo-
rmed 138 hours duty and the basis f& of proportion he

claimed for 88 hours of overtime, From 9,4.85 to 284,85 -
the applicant performed 205 hour 30 minutes duty and clae

med overtime for loa hours.

4,33 , That during the pel‘lod from 27.4 85 to 10o5 85
the dut}y hours of the applicant was 174 hours and.he cmla,-
imedquertiggwféyw7b hours, From 11,5,85 to 24,5,85 ho
pé:formadhduty’iqg  frqm1l,§.85Hto.l8.5,85 and from
19,5,85 tom24.5’85 ho was sick and the total duty hours
‘came to 105 hours and on the basis of propertion he clam

imed overtime for 49 hours,

4,34  That, from 9,8,85 to 22,8,85 the p applicant
performed 98 hours duty. and there was no  claim overtime,
Brom 23,8,85 to to §19.85 ho ggrfbrmed 165 hours duty and
Was on casual leave/ and_quyhg basis of proportion his

claim for overtime was for 69 hours,

4,36  That, from 6,9,85 to 19,9,85 the applicant was on
casual leave for two days on 6,985 and 17,9,85 and for the
rest period he performod,155whours duty and,on the‘bgs;s
of proportion he c¢laimed 68 hours of overtime, From 20,9,85
to 3,10,85 the appvllica..nt was absent forldays and during the
balance days he performed duties for 133 hours &5 minutes

and deducting 2 days rest hours'xnmn from prescribed hours

he claimed for 84 hours overtime,

4.36 That, from 4 10.85 to 17.10.85 the applicant was
on regt on 7.10 85 te 12,10,85 and was on sick list from
13,10,85 to 17,1085 and performed duty during the balance
days_ﬁb§'136 hpurs on the basis of proportion elaimed for

73 hours,

Contd ...P/13,

QIEN/



-13-
4,37 That, from i,11,85 to 14,11,85 the applicynt was.

on rcst 6;11_.85 & 11,11,85 and was on casual leave on 12,11,
65 and his totql duty hours came to 194 hours and he claimed
~over time for 98 hours on propotionato basis, From 15,11,85
to 28,11,85 the applicant availed rost on 19,11,85,24,11,85
and availed casual leave on 25,11,85 to 28.11,85_and pOTe
formed 154 hours 55 minutes duty and claimod overtime of .

83 hours on proportionate basis,

4,38 That, from 39_.11.85'1:0 12.1_2.85 theo a.pplic.ant avai.;
lod casual 1leave from 29,11,85 to 4,12,85 and availed rest
on 5,12,85 and 11,12,85 and he performed duty on the balance
days for 104 hours 25 minutes and on the basis of proportion
claimed ovecrtime for_4_8_hours. From 13,12,85 to 26,12.85 he
paerformed duty from 13,12,85 to 20.12.85 and was on weekly
rest on 21,12,85, on casual leave on 25,12,85 and 26.12.85_6>~'Q
was sick from 22,12,85 to 24,25,85, He again porformed duty
on 25,12,85 and his total duty hours du:i_ng the fortnight
came to 138 hours and on the basis of proportior. he claimed

53 hours overtime,

4,39 That, from 25,1,86 to 7e2426 theo applicaht perforqu
161 hours 52 minutes duty and claimed pvortme for 58 hours,
From 84286 to 21,2,86 he porformed 130 hours 45 minutes

of duty and claimed overtime for 27 hours.

4440 That, from 22,2,86 to 7.3,86 the applicant per
formed 213‘hours 30 minutos .dﬁty‘aand claimed over time for
lld hour s, From 843,86 to'21,3,86 the opplicant performed
206 hour s #mty52 minutes duty and claimed overtime for 103

hOUrS‘

4,40 That, from 21,3,86 to 444,86 the applicant performed

153 hours duty and c¢laimed ofertime for 49 hours, From

@ m Contd .. P/14,



From 5,4, 86 to 15.4 86 he performed 151 hours duty and
claimed overtime for 47 hours, |

,62 That from 19.4 86 to to 2 5.86 the applicant perf~
ormed duty for 130 hours and claimed ovcrtime for 26 hours,
From 3.6 86 to 16,6, 86 he p@rformcd 159 hours duty and
claimed overtime for 55 hours,

4443 That, from 17,5,86 to Bq;5.86‘”the<applicant

performed 171 howrs duty and claimed overtime for 67
hours, From 1,6,86 to 14,6,86 he was sick and no overtime

Wwas claimed,

4,44 . That, from 15.6 86 to 27, 6 86 the a.pplica,nt per-
forned 165 howrs. M-%.MM‘SGS@W and claimed €0
hours qurpime. From 28.6,86 to 11,7,86 he performed 153 -
hours B¥Xx 57 minutes duty 9nd claimed overtime for 50

hours,

4,45  That, from 23,7486 to 5,8.86 the applicant per=-
formed 167 hours duty and claimed overtime for 63 hours,
From 6,9,86 to 19,8,86 he per formed 211 hours duty and

claimed OVGrtime for 107 hour s.

4 46 B That 20.8.86 to 2 9.86 the applicant performed
137 hours duty and claimed over time for 33 hours, From
3.9.86 to 16,9, 86 he performcd 132 hours 30 minutes duty

and claimed overtime for 29 hours,

4 47 That from 17. 86 to 30 9.86 the appllcant
per formed « Cp hours duty and. ¢ ””\3 1 overtime for 32
hmnxx.tho fortnlght was claimed Erom 22 1.19.86 to
14, 10,86 his duty was 125 hours 30 minutes and he

claimed overtime for 22 hours,

COntdo o0 P/ 150
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4,48 ‘hat, from 15,10.86 to 28,10.86 the applicant
performed 156 hours 50 minutes duty and claimed overtime
for 52 hours. From 29,10.86 to 11,11,86 he per formed 131

hours 49 mts duty and claimed overtime for 28 hours,

4,49 that JkB- applicant performod 15% hours 45 mts duty
hours, From 26 11.86 to 9, 12 86 the performed l§4 hours

duty and claimad ovortme for 60 hours.

4550, ~ That, from 1,1,87 to 14 1,87 the a.ppllca.nt perform-
ed 135 vhou;‘s,giui‘:y vand claimed overtime'fpr 31 hqurs, From
15,1,87 to 28,1,87 he performed 125 hours 45 minutes duty
and was on leave for 5 days and on proportionate basis
his overtime duty was 62 hours and he claimed for 62 .
hours overtima, | o

4,53 That, from 29,1,87 to 11,2,87 the applicont yaxkxmd
Wwas on leave for 9 days and pcrformod‘ duty thereafter

for 81 hours, Taking the weightage of proportionate
basis he claimed overtime for 49 hours, From 12,2,87

to 25,2,87 he performed duty for 171 hours and claimed

overtime for 67 hour s,

4452 That, from 26,2,87 to 11,3.87 the applicant perfor-
med 199 hours . 50 mts duty and cla.imed overtime for 96
howurs, From 12,3,87 to 25,3.87 he performed 183 hours
50 mts duty a.nd claimed overtime for 80 hours.

4,53 That, from 26,3.87 to 8.4 8’7 the appllcant was
on casual leave for one day and porformed 160 hours
45 mts duty a.nd taking the proportlonate weightage
claimed overtime for 65 hours, from 9.4,87 to 22, xﬂ'?

Contd, ..P/16,
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he performed 204 hours 50 mts duty and claimed overtime for
101 hours,

B

4,54 That, from 23,4.87 to 6,5,87 the applicant was sick
for 7 days and performed duty for 76 hours 45 mts and on the
basis of proportion he claimed ofertime for 29 hours, From

745487 to _20;5.'87 he was sich ond no over time was claimed,

4,55 That, from 21,5,87 to 3.6._8"? the app}icant c.or}t_j.a,‘-”
nued to be sick and did not claim any overtime, From 4_.‘“6;._8‘7
to 17,6,87 he was sick y_ifox;‘_s days and thercafter performed

-duty for 98 hours, Taking proportionate weight claimed for
32 hours overtime.' |

: L ; #uﬁwib
4,56 Tha,t from 18.6 87 to 30.6 87 the applicant 208

. !

hours 55 mts duty and claimed overtime for 105 hours,

4,57 That, from 1,7.87 to 14,7,87 the applicant per=-

formed 217 hours duty and claimed overtime for 113 hours, |

4,58  That, from 15,7,87 to 28,7,87 tha applicant por-
formed duty for 156 hours and was sick for 4 days . Taking
" proportionate eredit he claimed overtime for 34 hours,

From 29,7,87 to 11,8,87 he was sick for 6 days and parfor-
| med duty thereafter and therewas no overtime,
4 59 That, i‘rpm 12 8.87 to 25.8.87 on overtime was
performed bythe applicant, From 26,8,87 to 849,87 he was
on leave for 4 days and performed duty for 123 hours therc=
after and claimed overtime for 51 hours on the basis of |
weightage, |

4, 60 That, from 9,9.87 to 22,9,87 the applicant per formed
duty for 298 hours and claimed overtime for 194 hourss From

2349487 to 6, 10.87 he performed duty for 197 hours and

claimed overtme for 93 hours, 4

Q:;1>§;Y~»\1249 Comtd,.., P/17.
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4.61 That from 7.10.87 t>2o.10.87 the applicant porformed

duty for 191 hours 50 mts and claimed overtime for 88 hours,

from 21,10,87 to 3,11,87 he performed 182 hours duty and

claimed overtime for 78 hours .

4,62 Thst, ¥sk from 4,11,87 to 17,11,87 the applicant

per formed 110 hou:s duty a.ngi ¢laimed overtime for 6 hours,

From 18,11,87 to 1.12.87 he performed 95 hours duty and

no overtime was claimed,

4,63 That from 1 1,88 to 14 11,88 the appllcant perf~
ormed 96 hours duty and ho over time was clalmed. Erom
15,1,88 to 28,1,88 the applicant performed 198 hours 2&

mkx duty and claimed overtime for 89 hours,

4,64  That, from 29,1,88 to 11,2,88 the applicant por=
formed 194 hours 2b_mts duty and claimed for 96 hour s,
From 12,2,38 to 25,2,88 he performed duty for 218 hours
55mts and claimed overtime for 115 hours,

4,85 From 26,2,88 to 10,3,88 the applicant performed
duty for 161 hours 20 mts and claimed ovortime for 57
hours, From 11,3,88 to 24,3,88 he perfromed duty for

211 hours 15 mts and claimed overtime for 107 hours,

4,66 That, from 25,3,38 to 7,4.88 the applicant
performed 192 hours 55 mts duty and e¢laimed overtime
for 89 hours, ¥rom 8.4.,88 to 21,4,88 he performed duty

for 225 hoursv25 mts and claimed overtime for 121 hours,’

4,67  That, from 22,4,88 to 5,5,88 tho applicant per=
formed duty for 141 hours 20 mts and elaimed overtime

for 3? hours§ From 6,5,38 to 19,5.88 he was on leave

for 3 days'and taking proportionate credit his duty hdurs

came to 175 hours and hc claimed ogertime for '70' haurs,

@WJ Contd ,, P/18,
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4,68 That, from 20,5,88 to 2,6,88 the applicant was
ohn 1@avc and there was no over time, From 3,6,88 to
'16,6,88 he was on leave for'l day and thereafter perfor- -

med 200 hours duty a.nd’v t.akinéthe weightago' claimed
ovdrtime for o4 hours. |

4,69 That, from 17.6 38 to 30.6 88 the applicant
porformed duty for 42 hours 17,6.88 and 18 6,88 and
thercafter fell sick , Taking prqportiongﬁg,woightagcl

he ckaimed overtime for 27 hours, From 1,7,88 to 14,7,88
he was sick for 3mdgys andwthergaftqrformod duty for 18l
hours‘and taking proportionate credit claimed overtime
for 10l hours,

4,70 That from 15,7.38 to 28,7.88 the applicant vas

sick for 7 da.ys and then performed duty for 90 hours
40 minutes, Taking propory;onate_credit»he'clalmcd for
51 hours overtime, From 29,7,88 to 11,8,88 there was no
ovartime duty'pcrfbrmod by the applicant,

4,70 That, from 12,3,88 to 25,8,88 the spplicant was 3%

sick upto 13,3.88 and thereaftcr_performed duty for 172

| hours 25 mts and'claimod for(84 hours overtime after

taking proportionate credit ,

4472 That, from 28 9,9.88 to 22,9,88 the applicant
performod 207 hours 0] mts .duty and clalmed ovértime
for 104 hours, Trom 23,9.88 to 6,10.38 he performcd duty

for 106 hours 40 mts and c¢laimed overtime for® 94 hour s,

4,73  That, during the period from 7,10.88 to zo‘.lo.as
the applicant performed duty for 138 hours 40 mts‘and‘thgn
fell sick for 5 days and claimed overtime_for’75 hours

after taking propotiocnate credit, During the period from

Contd  ...P/1%
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L 21.19.88 to 3,11,88 the applicant continued to be sick upto

18,10.88 and_thqreafter he pe;fmrqu duty for 109 hours and

~ taking the credit of Weightage he claimed overtime for 16

 hours,

4,7 That, from 4,11,88 to 14,11,88 the applicant clai-

med overtime for 34 hours, From 18,11,88 to 1,12,88 no over
time duty was performed by the applicant, | |

4475  That, from 2,12,83 to 15,12,88 the applicant perf;
ormed 190 hours 8@ mts duty and claimed overtime for 87
hours, From 16,12,88 to 29,12,88 he porformed 245 pburs
&mkx 50 mfs duty and claimed overtime for 142 hours,

4,76 That, for the period from 2,1,89 to 15,1,89 the
applicant performed 188 hours 20 mts duty and claimed for

84 hours overtime, From 16,1.,89 to 29,1,89 he porformed 201

hours 35 mts duty and claimod overtime for 98 hours,

4,77 ‘ That, from 36.1;89 to 12.2.89 the applicant perfbrp
med 149 hours duty and claimed overtime for 45 hours, From
13.2.89‘to 26,2,89 he perfo:med duty for 32 hours and then.~
fo11 sick for 11 days . Taking credit foriod of authorised

absence he c¢laimed overtime for 16 hours,

4,3¢  That, from 27.2,39 to 12,3,39 continued to be sick

on 27,2,89 . He took a days casual leave on 503489 and was

on weekiyvrest on 6,3,89, During the balance period he

performed duty for 133 hours, Taking proportionate weightage
he claimed‘ovortimq for 45 hours, From 13,3489 to 26,3,89
he performed duty for 156 hours 53 mts and claimed overtime

for 53 hours,

4,79 - That,from 23,4,89 to 6.5,89 the applicant porformed
205 hours 35 minutes duty and claiméd overtime for 102 hours,

@ @4@@; Contﬂ 'Y P/ZO.
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From 7.3,89 to 21,5,89 he performed 368 hours duty and

claimed overtime for 158-h_our Se
4,80  That, from 22,5,89 to 4.6,89 the applicant perfor-
| med 346 hours duty and claimaed overtime for 142 hours, From
5.6.39 to 18,6,89 he performed 138 hours 50 minutes duty and
claimed overtime for 35 hours,

4,81 That, from 19,6,89 to 2,7.89 the applicant purfor-
med 226 hours 35 mts duty and claimed overtime for 123 hours,
From 3,7.39 to 16,7.89 he claimed overtime for 7 hours onlye

4,82 That, from 17,7.89 t03047.89 the applicant was sick
for 4 days and thon porformed duty forl6l hours 30 mts and
with proportionate credit claimed overtime forgo hourse
From 31,7,39 to 13,3,89 the applicant porformed duty for

190 hours and clpimed overtime for 86 hours,

4,83  That, 14,8,89 to 28,8,89 the applicant Was on cas-
ual leave i_for 2 days and Xham perfprqu duty and performed
duty for 195 hours 15 mts and fcaking propgrtionate grodit
claimed for 107 hours ovwrtime, from 29,3.89 to 11,9.89

He was sick for 5 days and porformed duty for 88 hours.

and on the basis of weightage claimeod overtime fuo 8 hdurs,

4,84 That from 12,9.89 to 26,9,89 the applicant porfo-
rmed duty for 249 hours 40 mts and claimed ofettine for
146 hours, ¥From 2749489 to 10,10,89 he porformed duty
for ]_.2lﬂhour‘s and was sick 2 days ~and taking propor tionate

credit claimed overtime for 34 hours.

4,35 That, from 8,11.39 to 21,11,89 the applicant was
sick for 8 days and performed duty for 118 hours and on the
basis of weightage ‘claimed overtime for 78 hours, ‘rom
22,11,89 to 5.,12,89 he pegformod duty for 112 hours and

claimod overtime for 8 hours,
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4,86 That, from 6,12,88 to 19,12,89 the applicant perfo-
rmed dgty fo: 175 hours and elgimed overtimo for 71 hours,
From 20,12,89 to 2,1,80 he was on leave for 2 days and per-
formed duty for 217 hou;s. Taking proportionate credit he

claimed overtime for 129 hours,

4,87 That, as no overtime vouchers/journals were preparad
by the office of tho Senior Section Engineer; Elcetrical/Air
Condition and overtime allowance paid to the applicant, the
applicant prepared overtime vouchers/journcls to the-office
of the Senior Scction Engineer,Electrical, Air condition,
(Respdt, No,5) z¥m menthlyv but‘the overtime allo¥Wance Was
paid to him, After thevdocision of this Hon'ble Tribunal
in 0,4, No, 135(G)/89 the Respondent Noe5 verbally asked

the a@plicant supply the copies of the cvertimo vouchers/

' journols and the applicant submitted the copics available

with him gnd at presont not in possession of entire

copics of the time vouchers which are available with the

respondents,

4,88 That, the respondont No 5 certified and signed
the overtime vouchers and submitted to the appropriate

authority for payment,

4,89 That, the applicant begs to submit that the conso-
lidated year wise overtime allowance claim of the applicant

stands as underse

Year - ,‘Periodw o Amcupt | ) Annexgre
1é84 201,84 to 20,12,8% R, 10,052, 22 A4
1985:,, 1,1,85 to 26,1285 Rse13,244,38 VER
1986  25,1,86'to 9.,12,86 s, 13,616,14 /6.,
1087 1,1,87 to 1,12,87 £5.21,520,76 07
1988 1,1,88 to 29,12,88 B, 32,555,38 LVE:R
1939 2,1,89 to 2,1,90 Ko 29,191,07 A/9.

€
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Statements showing the_ﬁortnightly clim for
ovértime_allowanpe yearwise have been tabulated
and annexed as Annexure A/4,A/5,A/6,A/7,4/8 & 4/9

~rospectively,

4490 That, as the applicant was paid only B. 13,756,77

and B, 4,240 in two sepqraie_ihstalments ‘against the claim

of k. 120179,95, the applicant had to approach the Hon'ble

: Tribunalagain by filing a frosh application which was

registered as 0,A,No, 261/93, The Hon'ble Contral Admini-
strative Tribunal,Guwahati, by its orders dated 2846,96,
disposed_tho 0.,A,No, 261/93w1th,inter;alia, following
directions-

" The fgspondonts are directed to recxamine
afresh on merits the claim of the applicantZ#E
for payment of overtime allowance of Bse1,20,179,79
for periods indicated above and to issue a final
order in respact of the claim after taking into
consideration the facts of the casc, the instrum
ctions dated 13,01,77 and dated 27,06,85 aforc=
said and relevant rules gé? instructions of the
Railway Board in this regard as applicable at

thQ time Qf rQSpoctive Journeys performed by the
applicant, The respondents are fur ther dirccted
to;issue a speaking crder in compliance of the |
above direction within threae months of the date

of receipt of this order by the respondent No.1 "

A copy of the aaid order dated 28,6,96

is annexed as Annexurec A/10,

- 4,91 That, novacyion was taken by respondent to implement
' the Hon'ble Tribunal's orders dated 28.6,96 cven after 1 year

Contd .o oP/230
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the gpplicant had to file Contempt Petition o, 9 of 1997

'On 16. 7;97.

-4,92~__ That,_by_qrdersuda;ed E/GHY/Con/17/826 dated .

2.9.97,#he Divis;ongl Eleqtri;qlﬂEnginccr,N.F,RaiIWgy,
Guwahati( Respdt, No.4) 88d informed the applicant jinter-

alia, that the applicant's claim Was earlier disposed of

by croditing 50% of the travel time towards duty hours and
on fu:thar_further'cqns;dgratiqn of the claim it had been
decided that in computing duty hours full time spent on
outward and returnvjourney should be credited for the
purpose of grantlng overtimo allowances But the claim for .
overtime allowance reckoning the idle pcrlod of rest in
the out station is not Justified in terms of RaiIWay Board's
latter Nb."E(LL)SS/HER—l—II dated 27.6.85 The applicant
was adised that the clalm has been reexamined and the
portion of claim con31dered genuine had been decided for
payment, The‘applicant was.furthgrvadV1sed to 1ntﬁnate
if he had anything about the decision,

i copy of the order dated 2,9.97 is

annexed astnnexura A/1l,

4,93 ) That the applicant on 10.9 97 informed the Divisio=

‘nal_Electrical Enginecer, N,F.RaiIWay,_Guwahati(Regpdt. Noo4)

that there was no system:gf taking over and making over
charge by thé'destingtion staff was not therc on any
occassion nor there was any €ase of his air Conditien

coach being detached enroute from the train. :

A copy of the applicant'° lotter dated

10,9,97 is annexed as Annexure A/ 12,

Gontd T ees P/24.
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4,94 Thpt, in yiéw_of‘tQO;o:der passed by the Divisional

€ Electrical Engincer, Electrical, N,F,Railway, Guwahati dated
247,97 the applicant ﬁithdrcw‘ﬁha c@ntemptrapplicationNo 9/97.
| Thchbnfle Triﬁunal gave liberty to the applicant b file
'frcsh_gpplicétion rogarding>non assment in the order dated

; 2.7.97'.4

A copy of the Trlbunal orders dated in C.P.
No 9/97 dated 25,5,98 is annoxed as Annexure A/lu.

4,95 That, no paymopt, as asgurqd ;n order dated‘2.9,97

) (Annex A/ll) was made nor any assessment was made for the

: about 1 ycar from the date of issue of order dated 2,9, 97.

Ultimatcly the applicant had to file another fresh 0,A, No.
TAabuASL

200/98 on 21,6,98 , The Hon'ble ﬂgﬁ_kind to dispose the 0.A

No. 200/98 by its orders dated 5,5,9¢ with the dircetion to

. the General Manager, N,F,Railway ¥& as under:-

w tqvissue'a‘fina}Aqrdg:_datermining the
admissibility of payment of overtime
allowence claimed by the applicant after
hemmmﬂwhmpmc@mmmmHemﬂl
communicate the orders containing reasons
and dotails to the applicant 90 days from
the date of receipt of this order, The
applicant may also be allowed to_make his
submission in writing at the time of hearing"

A copy of the Hon'ble Tribunal's orders
dated 5,5,99 in 0,h.No, 200/98 is annexed

as Annexurc A/l4g -

Contd ,..P/25,
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4,96 That inspite of specific direction of the Hon'ble

Tibunal in its order dated 5,5,99(Annexure 4/14) no action
wés taken}and the applicant had to move contempt petition
N0+33/2000 in August "dOO;IOQ.recpipt of contempt notice
the General Manager N.F,Railway instructed the higher
authorltic» 22& the petitioner was asaed to attend the
office of the General Manager, N,F Rallway on 21,12 dooé
and the pEkiktsK applicant attended the office of the
Goneral Manager, N,F.Railvway,Maligaon, The General Managet X
N.F,RailWay, Maligaon, granted him an interview and asked |
about his grievances in respect of non-payment of overtime
({ ho offhcant
alloWwances an prayed for balance portion of the over time
allowance , The General Manager, N,F.,Railway advised the
applicant to submit an application og the.mattgrr'xho o
applicant submitted an application dated 29,12,2000 praying
for payment of overtime allpwanco”fof_thc entire period of
journey from home station to return te home station because
there Was no provision of rest hodse‘gnd nobody took charge
from the applicant at the out stationeof the stores and coach

at out Staxion.

A copy of the said application dated
29,12,2000 is anncxed as Annexuré-A/lS.

4,97 That, the General Manager, N.F.Railway, Maligaon
under his letter No. E/170/Icgal €ell/853/2000 dated 10,1,
2061 that as per Rallway Board's letterNo. E(LL)73/HER/26
dated 15.1.77 and the Hon'ble Central Administrative Tribunal's
directive full weightage had becn given for the period spent
on travelling in duty and 25% credit had been given for the
time spent at out station, in terms of Railway Board's No,
E(LL)SS/HIR/I;Z_dated 27,6,85, And on these bqsis the

applicant's overtime allowance claim a=d total sum of

OO Do = =
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sun of Bs, 68416/-_found admissible against which &;17997/—
had already becen paid and the balance amount of %.50,419/-
was to be paid and hadbeen processed for payment, The
applicant has been paid the sum of‘§.56,419 thereafter,

A copy of the letter dated 10.1.2001

is annexed as Annexure A/16,

4,98 That, the General Manager,N,F,Railway, Maligaon
did not GXplain»Whyvand how the claim of the applicant
came down from 1,20,779,95 to k.68,416 only., Nor he
pointed out any mistake in the computation of overtime
hours which was certified to be correcct by the respondent
no 5, the authorised official for the purpose, The §eneral
Manager ,N,F,Railvay also did not make any observation as
to why only 25% of the period of journoy at out station
is to be computed towards duty when the Railway Board's
orders in letter No. E(LL)SB/HER/IQZ dated 27,6;85 was
not implemented by making afrangement for taking over

charge of the air conditioned coach and the stores and

~ licnens cte, AS such the applicant made a representation

to the General Manager,N.F,Railway, Maligoan pointing out
that the no arrangement for taking over the charge of the

air conditionICOgch and the sto:es and linens were made

in the relevant period at the jout station and requested:

for giving full credit for the period at out station and
also to furnish the time credited on journey fortnightly

basis . No reply has been received by the applicant,

A copy of the applicants representation
dated 3.2,2001 is annexed as Annexure A 17,

449 That, Tho Hon'ble Tribunal in its orders dated

contd «eoP/27,

L
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25,5,2001 disposcd of the contempt Petition No 33/2000 as

the ‘order of ‘the Hon'ble Tribunal ®as implemented, The
Hon'ble Tribunal also observed that the applicant will
be entitled to impugnthe latter of the General Manager,
N.F.Railway if he is not satisfied with it,

A copy of the orders of the Hon'ble
Tribunal dated 25,5,2001 in CP/33 is

annexcd as Annexure A/18,

5._Grounds for rclicfs

5,1 That, the applicant is entitled to be paid the
entire amount Ok, 1,20,179,95 as the authorised official
certified the performance of the duty by the applicant

-

and signed the same,

5.2 That, the period at out station is also a
part of the travelling in as much as the duty of the
applicant ceases only When he signoff mk after retur=

ning to his home station.

5.3  That the duty hours performed and claimed by
the applicant was signed and ccrtified by his superior
the Senior Section Engincer/Electrical,Air Condition,

N.F ,Railway, Guwahc¥i.

| 5.4 That no arrangemont for taking over of the
charge of the alr condition coach and the stores and
lincns by the maintenance étqffmof.the destination
station wgsxﬁif;made in tgrms of tpg'ﬁailway Board's
letter Mo, E(LL)83/HER/1-3 dated 27,5,85 and as such
crégitipg oglyZZS%MQf the period at out station as has

been done by the general Manager, N.F,Railway is wrong

Contd ..p/28
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and the appiicant is entitled to the entire period of &
duty at out station to be counted as duty for computing
the overtime performed by the applicant in terms of
Railway Board's letter No E(LL)?S/HER/QS dated i3.1.77
(Annex=A/2,), |

5.5 Ihat against the c;aim of Rsely20,179,95 only a
sum of Bs,68,416/- has bcen paid to the applicant which
is only about 58% Sf his c¢laim , But thc Goneral Manae
Ard net i flels '
ger, N,F, Railyay[which portion of the applicant's claim
for overtime was not admissible and why even after the
applicgpt“requestcd for the same vide his representation

dated 3,2,2001 JAnnexure A/17,)

5,6 | That, the respondents never applied_their mind
in the claim for overtime alloWwance by the app;icant as
‘isAevident frohﬁho%act that in O.A.N0.139(G)/89 they |
contended that the ACCIs and ACC Attendents are not
entitled to any overtime allovwance, When the anfblc
Tribunal in its judgement and orders dated3l.l0.90 held
that\theY'are entitled and diredcted payment of overtime
allowance to the applicant only a sum of &,13,766,77 was
paid as full and finul payment. Again when the Hon'ble
Pribunal dircected to dispose of the reprcsentation a
further some of Rse4,240/ was paid as full and final
payment, Thoreafter when qgain the Hon'ble Iribunal
directed to treat the wholc'pcriod of travel ‘as duty

in terms of Railway Board's 1etter No E(LL)73/HER/26
dated 13,1,77 a4fortncr sum of Rse504419/- has bloa found

admissible,

5,7 That, the appliCant is. % ki d. to the entire
amount of f5,1,20,179,95 paise as he has performed the

duty and is entitled to the same qndor the rules and

instructions of tho Railway Boarde

Contd s0 60 /29.
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6, Daotails of the remedies exhgusted:

‘That the applic‘ant has represented to the General

but no reply ‘has been given to him,
7o . EaggicuLg;s of previous ggglicatigns gtes

Thc applicant filed 0.4, N0135(G)/89 0.4, no.261/93
and 0.A, No.200/98 and the an'ble Tribunal was pleased to
direct payment of overtime a}lo@z_a:;c_e but as only a part of
the overtime allowance claimed was paid the present appli-
cation is filed in terms of the Hon'ble Iribunal's obser

vation in order dated 25,5,2001 in C,P.No.33/2000.

80 EQ lief _Sg;ugl’_li:

On thc facts and 01rcumstanccs submitted above
the applieant humbly prays:-

Trotbhunal
That the Hon'ble Lmay be graciously plaased to. .

call for the records and issue a direction to
xxnxi the respondents to treat the entire period
from signing on at the start of the journey in
orginating station to signing off on return to
originating. stailon and to pay the cntire amount

- of m.vl,29,179.95Aggginst which only part payment

of B,13,756,77,8.4,240/- and &, 50,419/~ have bcen

made with 12finterest from the date these amount
became due and such other relief as the Hon'ble

Tribunal deem fit,

And for this act of klndness the applicant au_
mﬂybmmdsmulcmrprw;

(B

* .
A B TP
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e Interim rei;efg
NIL
1o, Bgz 1 ulors gf applicg, ion fces

Indian Postal order No,7G 548549 datcd 13 8.2ood
for m. 50/-(fifty) only is cnclosed,

11, ngticu}@g s of enclosuress

As in index.

YERILEIC AT ION

o I, Shri Shanﬁar Prassad Slnha, son of late Atul
Chandra Sinha, aged about 88 years, residing in Railway
s, Noe T 50/B Railway Station Colony, GuWahati-78100¢,
do herebylthét the contentents of paragraphs 4,6 »7 and 10
are true to my knowledge and bellef and those in paragraphs
2 and 3 are beligved to be true on legal advice and rests
are my submissions before the an'ble Tribunal and I have |

not supressed any matorial fact,

“ and T sign this verification on Q_C?/L\ dayot @w?m./),
2001,

pwm‘z?ugdb)'

nee Guenheb o CD A

Signature of the applicant

TEEEXEREX]
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IN THE CENTRAL ADNIJIS!hATIUE TRIBUNRL
GUWAHATI BENCH i

O,A.Noo135(G) of 1989

| Date of decisién:.Tﬁe 31st day of October, 1990,

! o  .1 éhrl Sankar Prasad Slnha, son of late Atul
v . i twQhandra Sinha, aged about 45 years, residing
: \ at Qr. #0.508, Station Railuway Colony, |
1 _ "-; %uahat1—1 - i

¥ Loy C

i t ST . o ~ ' ‘ . 0
S P \! | -Varsuys-~

ope es Appllcant ' |

i . -

A Electrlcal Foreman (Air Condition), N.F,
\Ralluay, Guuwahati, Djistrict Kamrup, '‘Assam.

2 Wssistant Eloctrical Engineer, "N.F, Railuay} : .
Mallgaon, Guwahati, Djistrict Kamrup, Assam : S

-
——
e ——

Lo o 3, Dlv131onal Electrical Engineery, N,F, RalJ.uay9
o ;_; "ﬁﬁiumdlng, District Nagaon, Assam

‘Qif" R Chief Electrical Engineer, N.F, Ralluay,
C Raligaon, Guuahatl

; &%].  5. General Nanager, N.Fo Railuay, Mallcdon,

Guwahati, Dlstrlct Kamrup, Assam AN

s " 6. The Union of India (represent°d by the
' General Nanager, N, F. Railway, fialigaon,
Guuahaﬁl). oeso Respondents

(]

Mr, B, Banerjee and
Mr. A. Dasgupta, %duocatas

for the‘applicant

For the:irespondents "~ 3 fr. S. Huda, Standing Counsel

- R sm B em e em e e R ee e SR e t% ms we me W mE e em e e e em e aD

| © THE HON'BLE SHRI K.P. ACHARYA, VICE-CHA IRMAH
‘“ffﬁ"if“ ©Tt THE HON'BLE - SHRI J.C. ROY, . ADKINISTRAT IVE MEMBER
I | | S

‘11,- Yhether reporters of local hgpers ﬁay'be allouwed to.
' 'see the judgment? ‘

A "“”1—‘&“\1:-“‘."5":)- R ey St e et e g mnee o we et a e e s
p UL S ¢ . - - e ) P

R ; 2. To be referfed to the reporfers'orinot9 ACHR

- : -
f} ' 3. uhether Their Lordshlps wish tg° sed the fair COpy

{ i of the judgment?

? 'b{vp’\ " '
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Aﬁministratiue Tribunals Act,

In this application under Section 19 of the

1985, the petitioner prayﬁ
for a decree entitling him to overtime allowance andéﬁﬁe"
opposits parties be directed to make payment to the': L

petitioner for the ‘work rendered by him beyond the

scheduled time as overtime allowance. L P, 0

B a

2, Shortly stated, the case of the petitionar .'s

that he is a Coach Attendant in the Air-ronditioned fCoach
attached to different trains in the N, F Ralluayo Accordlng
to the petltloner, on certain occa81onbhe has been
renderlng service beyond the sheculed hours oF uonk}and

has been;perForminévcontinuous duty beyond the allotted
nours of{ﬁork on certain days and though hé.is entitied

to overtime aliouance, the concerned authority has denied
thisnfinéncial facility to him and henne this anplication

with the aforesaid praysr,

3. In their counter the opposite parties maintain

~that the case is devoid bf merit and is liable to be

dismissed because two persons alternately work  for the

effective period oF jnurnéy 2nd since the duty hours are

covered within the prescribed llmlt that is u1th1n cne,
out of

. hundred and four hours/ fourteen days the petltloner is

not entitled to any overtlme allauanca.and thereforae,

the appllcatlon should be dlSmlSoed

4, Wde have heard tn2 petitioner in person and so also
his counsel. Ue have also heard Mr. S, ‘Huda, the learned

Standing Counsel for the Railuay Administration. gn behalf

&of the petiticner reliance was placed on a judgment of the
N - .

Hon'bleecom
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- the . Dpp051te partxes to make payment not only to the’

,;Further submitted: that the petltloner havzng peraorned the

o of the petltloner is’ fo; payment of overtlme allouance For

by the Hon'ble Supreme Coqrt in the aforesaid ‘cases-

'contendlng ﬂhat the 3udgment of the Hon‘ble Supreme Court
Attendants so far as ‘the NeFo Railuay is concerned;-lt was

: duty Ulthln the prescribed. llmltu, ie.2o uath;n one hundred

. ,3% - AAMYMJAJNA\l
e : 2 s - A
SN €
o A
A Ly u,»‘ ) s (
‘-!. . “\ . . o , t L i
\ ﬁ*'* Hon'*ble Supreme Court (unreported) forming subject matter i
<;i;a' of urit'petifion NOos.1374~84 of 1984 and 15806-26 of i
v :5{‘ 1984 (ler Hussain and 0Ors; -Vs- ‘Union of India and Ors.)- :
ey S i ;
. ;i:gw 1nluhlch Their Lordshlps wers plea ed to hold that there e
TS L |
I - ~'wds no 3ust1flcat10n on Lhe pert of the atthOthlSS of
= o) -
;} » the Western Railuay, Ceutrai Railuay9 Eaetern Ralluay and
. ﬂorthern Railway for denylng overtime allPuances to
N 0 .
i Rallmay Coach Attendanto - Inchareeo. Mence Their LOPdSTLpa ' ﬂ
j !
_— dlrected the Ralluay Adn1nlstratlon of.all the above T
i ; mentloned Ralluay to make payment of overtlme ellouances - ”:
B { ve )
to the Alr—condltloned Coach Incharges - Attendants of ‘\
t K
thezsald Helluaye u1th effect from 16¢7:1984 lnClUdan thosse f
-f! fmﬁo‘have retlreo and h&m not joined as! petltloners. It was . . Mj¢ﬁ

hence contended that on the basis of the judgment=passed N

contalned in Annexure 'A',\thls Bench should also dlrect

(o

but to all others similarly situated.
petltloner,/Thls subm1831on was opposed by Mr.-Huda

has ne apleCatlon to the’ Alracondltaoned Coach Inchages-
!

and four haurs.out of fourteen days 1s not entitled to
ouertlme allouance° Undoubtedly, an emplogee uho performs
duty for the specmfled hours as enulsaged in the rules is
certelnly,not entitled to overtime allowarice and the

present eeﬁitionef does nofuput forward agclaim on that

account so . Far as the present caoe is coneerned. The prayer

!

. ' %

EE o '\ . 3 bl
l

”renderlng service beyend the prescrlbed hodrs of duty, and L

-

therefore9 we find no merlt in the aforeSdleﬁcontentlen ' i
Ld .o ’ -
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Hudao Ao re gards non~appl1cat’on of the Judgment

l
Hon“ble Suprame Court to the pretent case we al@n

Y o
‘f]

%
Feel 1ncllned to accepu thy' con*ontlﬁn

[N

beenra party to the

§ [ .
aboue mentloned canes there would have been no- occaSLOI

!
: :

i !

f? t aus

he thlthﬂPr to coms up. baFore thlo Bench, ber

'the N F Ralluay UOJld have been bound to ma ke paymenyozr

g'.‘

L P 4
:'Ue are boqnd bywthe v1eug e?prassed by the *
: i . " .

ble aupreme Courtsvn the La cé of the Ralluays[ U

I
H 1 '
K

L (

1n Annoxura “A“ f o
f : ,' ; } \ '

eir | Lormshlps in the

the dlctum lald"doun by Th

ey o o

[

ﬁ dgméﬁt wes d{factfthat‘all Ajreﬁoﬁdltlonéd

"’fs

-

K} .
"'a" 't
nClUdlﬂQ Che present

"l'.
" .

tertmn a’lOUance uluh effect

X

d Quhenzfunctlonad as

'

to overtlmb‘allouance on tbe

uhe arrear amount
|

It

e paid to them within

of ‘receipt of a

|
. _,.-\‘- .

A

standb alloued leav1ng the

»

.-
- 3
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. Jostructions, \

R.BLE. No, 157/85

i

Attendants and Iu-charges, .

Subject 1 HOER—~Computation of duty hours of Air-conditioned Canch

N t
No, £ (LLY BIIHER(1-2, dated 27-6-1955

" Reference Minisiry of Railways letter No. E (LL) 78/LIER/6Y dated the
2ist March, 1979.and your reply therceto. , .

The question of laying down uniform procedurc for computation of duty
hours of ACC Attendants and incharges, Irom}hc time they take over churge .
#t the commencement of journcy to the time of handing over :;ha‘rgc DT
compicting the trlp, has been under the cxamination of the Mimstry% of -

Railvays, , | ‘ |
| It has been decided that ip the computation of duty bours of theso cate-

.

gories of staff, the following procedure should henze fosth be adopted 1

1

i

(1) Tho ACC Attendants und the lacharges may be allowed pne ialmr

before tho commencement of the train Jouracy for completing the pree

departure formahtics,  dintarly, they may be allowed one Muur fuore
v after the asrival of the train ut thew base station for completiog the
hunding over procedure:, | o ,

e . For services extending over long distances such us Howrah-Delhif

. Amritiar, New Delhi-Bombay, Madras-New Delli, ete,, in otder that
the working hours oF statd wre not unduly extended, tie binks ol the
staff booked for guch services shoull be so arranged 50 that stafl ure
hoohed off at u convenicat intermediary station and fresh gct buoked
for fusther journcy, Such wrrangemeats at Mughalsacai on the
HowealeBRelbl qoutg, Katlow on - Ralhi-Bombay  route, Mf.l;pc;/
Nagpur on the G, T, route, gte., shiould be considerey),

(1) At outstatlon, at the end of thelr outward jousney, they may be
allowed oae hour to complete the proceduse for handing over the

' conch to the outstution maintenance stafl,  They will hand over the
Can loose items under their possession, ¢.g. huen tumblers, flasks, ctc.,!_to
e th¢ maintenance stufl’ and. take over the same when they toke over

‘.."' ot . . LR R T T T e . . s LI L L . u....n:-g’ L
charges at the commehcament Xf train journey. *They may thhe fest
in the AC Couch itself wherever rest facilitics have not been mjdc
«  8vailable to them in the nature of a running/rest room. They nlay

be allowed one hour to take charge of the coach from the maintgn

ance stafl before the commencement of train Jjourney.

(iii) As regards AC Coaches detached on route as being mechanizally sidk,
tte ACC Attendant should remuain with the coach till the couchits
attended, made fit and also for the period the cosch is mosed there-
;after to cither the bass depat or uuy oiher termisal from where iti_is
1o work a scrvice, The ACC Incharg: will, however, retuen by the
first available train to the base depot. No nizht duty allowange
“will be payable for this periad, but 25.; of the time spent in journey
while returning to base station will be counted towards duty for the
purposc of overtime. ACCA/ACCI detuined at the oui-station corougs
will also be given credit of 259 of the time so spent 01 such occy-
8108, : ’

-

(iv) As regards AC Couches marked sick at the out-station after the argival
~ at the out-station, in addition to the duty allowance as alloaed in (ij)

ubove, the specific period for which they are required to be present

in the coach for attention of the defects, may be reckoned as duty
hours for the purpose of pvertime allowance. - . : :

S 3 Instructions issucd unded Board's Ietter No. E(LL) 73 HER, 26 ¢arcd
the 13th January, 1977 thus stand shightly medifed 0 the extent of the above

i
4. These instructions take effect from the date of issue. ‘
Sl. This issues with the concutrcace of the Finance Directerate of tle.
Ministry of Railways,
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in case AC cpachea defached snroute is hoiny michednionlily

** miek, thy /0CY should xatuia by tho lst. available train te tho
hase depst. Ne KA will bo poyabls for the goxiod, % of tha tim »

spent in jouxney while xeturns te hase statien will o counted So-
words duty fer the purpase of evaxtiwe, ACCI detainod ot the osute
stakien enreuta will alsa bo given crodit ef 25% ef the tima spent
on auwch euvceasuion,

< Hewav:x tha gententisn of tha 1/Ke R/38/5/0T/Ai¥/ 6989 &d,
9.6.92 has been slightly medifded to the oxtent that ths elnim of
OTA aheuld nat bo roatrictod te 30X of the tovnl jeusns joried.
Rothox full oredie ef time spens en duty on eutwards amd roturn
journey msy be rochened fer tha purpese of OTA,

> .lw-._-..

Fo

!

“

4)  ¥eu ace allowed 109% for UTA for tenvel on duty.
44) 1o cxedis during the ddle peried Antervening betwonn
arrival at destinatien fox toking over te® Chiren.
444) 2B% of credit of extrn hra, fexr She timo spent in
: trovelling to tho Lnse dopst frem the site ef dotachmont
; onrouta L& any,
nny Aatontien enroute credit fer enly 26X fer the oxtra

4v)
l

hre,

. Newever, oo pox Airoction ef Honsuxnble CAT, the «nuwa hae
beqn raeaxamipnd on the meriy ef the eladms It 4s understesd thot
daubie sets of staff (hcC1) had baen booked An tht running troain fo &
exhonging services evor long disvoncos.

That srgangement vas made with o view te give reat te tho

'quggg aftcy ene had cemploted 9 hre., travallinge On duty. Sinve ne
prees geuld be made available in the rnnniag train ths antire
°

LA paymante An omp

L LI
I{uu:iod ot hxmvelllng en duty had besn Gredited
®

£ the purpess of
yoa dhe is umble te avnil of his poriedic

pest’ o scceunt of his gravelldng en duty woy be grantad cempansatexy
eff os far os woy Lo pessiblo, 58, at the distont a@nto At L8 net
passible to psgartnin whothar any componsatery eoff has hean allowad
&8 you er nsat, Mence no cegnisance has koen givan to that paint,
pathe ho £4t of deubt hos Daon givan,

' _de, thore is no aantxevorny An she Ceh. tegarding the oxndxé'
of tima fox trovolling en duty and axten hrs. of wexks hos baen

gemputed by

fus the

b i

giving full orodie ef time spent en srovelldng dutye.
perded af xost avall st eut skotien hoe nat token inte aqasunt

for the rurpesis et OYTA paymant, As euch the olaim ef QTA geling te be
'x# §6 for paymant te yeu, gince ihe cnle Lo Wity eld ena and

e e r4-vwru MBE Tesdily avoilable 1 this STEiEG, the GRoe
(e T L 55’?sﬁﬁriiaa*wtvutn-xaasonubie«tiun—iimm and delay taken

“pldco in finalising THa | innwo 58 rogratred.

Y

"

yeu ara thercfere ndvised to intimate this office 4£ you
have anythégg te sqy againat tiw decicion taken abeve, .

\

BRR/Guwahat i \

cepy forwarded for infermatien and nfoeticn te -
1)) /Leg0d coll/ialégron. .

L pewlig/eatiieens ‘
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u&NiRAL ADMINIGTRA TIVE TRIBUNMAL
GUWANATE DOCNCHess cerss sGULAHATE

CoPs M3,9/07 L0 LA, 264/93:

{EGIE (ERED WITH A«

Shrd 5.P.Sinha _ voo . Applicant
v ) Larcuo
Shri PoPanguine & ante  ece . . Respondants.
| ~PRESENT- ‘

THE HON'ILE JUSTICE SHAI D N.BARUAH, VICE~CHAIRMN
THE HOU'BLE SHRI G.L.SANGLYINE, MCMBER(A)

3

For the Applicant 8 M R.Butta, Advocats

Respondentssfr B K,Sharme,
For the feee ﬁr:S Sharms, Advoca taa.u

N\

the petitionér, wants to withdraw

M — - - —— . Pr— SRR -’ ~ I - ‘i‘; - T _ - - - ———— \A""
.J ' : ' :
I : Anrwpa py

\4

25.5.98 ) Mr- R. Dutta, learned counsel for

the
contempt petition. We ha¥e also looked |

into it. From the observations made by
the officer, ‘it appears that there is no
contempt. Accordingly the contempt
petition is closed.

The applicant may file
appropriatet application regarding non-

LS

da“ed l 9.1997.

S/~ 1 CE~CHATRMRN
Sd/- "E MBER(R)

Peno.Now L1 4 | Da tod aslg'/etg

L‘.opy for information and naceaaary acticn to v

;;//Shri 5,P.Sinha, S/o late Atul Ch,Sinha, Resident of Qra. No. 50/8,

Railway Station Celony, Guwahati ~781001.

2, Shri Pankaj Panguine, Bivisicnal Electricel Enginear, N, F, Railway,
Gimlhilti, p O Guwahatl =1, %

S, Shri Mohan Prasod, Asptt,Elootricel Enginmer, N.f.Railwey,
Guwhati, P,0,Guwahati -1,

' =3
o . Egrmw orr;ce:ﬂg 2.

H)s

assessment as referred to in the order

v
!
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’ J CLNCRAL A ) STRATIVE i FHBUMAL,  GUALIA T

L Giiginal "Application No. 200 of 1998.

; ; | ‘ Patu of Order s This the 5th D@y of May, 1999. l;'

MFMb@r. F‘
T | ?
. p | shr; Shankar Prasad Sinha, ;
e & | Son of Late Atul Ch. Sinha,

v ' resident of Qrs.No. 750/B, ‘
s | Railway Station Colony, [
- -0 1. Guwahati-781001. ! . e Applicant .
Vel . I ’

Y By' Mdvocate Sri R.Dutta. | .

shrd G.lL.Snaylyine, Adminiustrative

;_ - Versusg -
1+ Union of India o
ropruscnted by General Manager, ||

¢

4

" L . N.F.Rallwdy, Maligaon,
W . Guwahati~l1. . f

e e e e . et

2+« The sr.pivisional Fluctrical Engi;eer.
N.F,Railwny. Lumding.
PaQ.Tanding,

l
Dl ot . Nagaon (Assam). ‘
_ | 4+ The Divisional Llectrical Enginee é
. ' N.F.Rad lway, Guwahati-2.
1N 44 The pustt. Bleetpical Engincer,
N.F.kallway, Guwahati-1.

3. The Ur. Seetion Engincer,
Alxr Condition,

N.F.Rallway, GCuwahati-1.

o
|
1

« o o Roupondents .

By Advocate 8°1 S.Sengupta,Railway counsel.’ . |

; . G.L.SANGLYINE, ADMN JMEMBER

) s
X Al

This Original Appliudtlon ha4 bcen uubmlgtea by the

] appllcanL seeki ng paynent of chrtlme'Allowance\amountlwn

Lo As. 1,20,179.79/~. The applicationins admitted on

‘?o.a 1998. cpportunitics td submit ul‘tren statement wer
i »

1. \
L | granted to the qupOndbnkbﬁ Mo written SL&uGH&ﬂL was filed.

. '
£4ldng of writton statomant con ba alﬁowad and the case

b
] S s
i will preeeed without writtan statement and the casc was

- . i On 18.11.1998 it was directed that nc'!further tiie for

— a0 contd . .2

S | \} AL

<____________)
] \hm, (4brocem)
. GUEanetl.781041

|

=%
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bloeed 1o 1y

cal’lig on 3.3.199y and

Was granted and listed for hearing

learned Counsel for the applicant

- Raflway counsel are pregent. They t
i ’ ‘

2. The Claim for Qvertime

Lh@ applicant 1n 0

[ . hy an order of thig Tribunal datcd

applicant approached thig Tribunal

"This 0.A. was disposed of by judgme

2& 6 1996 in which certain dircctio

aﬂpondenta in the £ollcwing manner

ullcdance was "agitated by

A.135(G) of 1989 wnich was dj

X PR N S A..r .;10 .
\ et it A

fvrthlr ad joeurime e,

Lodqy
i
wrw

HroRubucta,
l'iL.

Wve been hegrd .

qposcd of

3

Iy

1,10 @90. Main the

V4 filing OoA.No ?61/93
i

L and ordor dated

55 werc iSaULd to the

]

S.Ucnquptn,luurnw‘

-Aﬁ:~%h-@*

1

o
|
i

v
b

AflT EQ tho nppliw

S ':»,“"' ]‘ o .;L

»\"

(1qg heard was

]A| U

tf‘ ! !

' &hu lJotter nNo. L/34/o/OT/GH¥/GSO datéﬁ 19.649 /

- of the applicant §

.lnstructlon

l
CunaequunL Lo Lhu direction of this W

iaaued a 1@LLQ§ NQQE/GHX/COn/17/826 ddtcﬂ 2.9.19

'stated Lhat the claim £or ovcr ti |
-
'oaﬁseSbeo‘for paymunt to the appllcpnt.

granted to the applicnnt.

utted a letter dated }O .9, 1997

.after’metting aside

H

"The respondents a%w directed 'to re-
examine . afresh on Merit the claim

r paynwent of over
Jm °1,20,179.79 p for
ted above and to

L in respect of

kKing into considera-~
lhlq case, the
dated'13.1. 1977 ana

85 afcresald and the
relevant rules or lnstructzons 0f the
Railway Board in this regard as S
applicable at the time of the respec-
tive journeys performed by the appli- '

cant. The reSpondé

nts are' further
directed to -issue & speaklng,order

in compliance w1th‘the above direc-
tions within Lhrec months of the

date of receipt Of*thlS crder by thc
“espondent No,.1." | \

time allowance of
the periods indic
issue a final orgd
the claim after ta
tion the facts of

dated 27.6.19

ribunal th Lerpondcniﬂ

97, Annexur@

.

ant Ain wh;ch aneong other thiHQM iL was

me alloWance was. b01ng
d

Opportunlty of

o

%%neyure A/12' There-_

.‘,

L'
\by ‘the 'res *nuents. Feellng

o

1

‘ ' centd. .3

‘ -
The aopllcant e
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agyrieved with the taflure of the respandents to take any

deedsion in the matter the applicant hes subuitted thig

present application. . ‘
3. After hearing tho counsal of both sides I am of the

view that it 1s expedient to direct tha_rasponaents Lo

\

finalise the claim of the applicant.igccordingly I dispcse
{

of this applicaticn with the direction to the General

]
Manager, N.F.Railway, Maligaon, Guwahati to issue a final
order determining the admissibility‘ofipayment cf the over

uinm u11owancw e¢latined by the applicant after he personally

|
hear the applicant. He shall communicate the order contalning

ccasons and details to the applicant wirhin 90 days from
- ) A )

the date of receipt of this order.ATheLFpplicantAmay alsc

be allowed to muke his cubmission in wkiting at the time

of h@aﬁingoJU [ {?

Application is digposad of. No@ordor as to coats.

L/ Asnath (aen)

.. mUE copy o
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The (JCﬂf:lﬂl Manager .
N. F Rly-Mali igaon o
Through Db ‘/Gi 1Y

3

| Sl;b = My;Q. T, A bill for the period 2.01.84 t0 2.01.90

——

~ Ré:f, i« Court Gia,se,/200/98 dated Dec. 20,2000
HonOUuﬂﬂﬁﬁhz
N
1 am grﬂtcf ul that you were kind to grant me an interview on 21st Dec. 2000 whén you

asked me for submission of my claim in short for my arrear OTA for whicli honour nblc CAT
had decided that T am entitled by counting the entire journey period,

In this conneetion I draw your attention to DEE/GHY L/NO E/GHY/ CON/17/826 dt 2 9.97
in, which it was pdmitted that only 50% of the actual journey was taken for calculating OTA
and arrangement were being made to pay me the balance of the O.T.A. Butno payment has

bc[n made after that (As per my calculation 120179.79-17996.77 balance. 102183.02 is
k).

y
f.

I could therofore pray to you to be kind to order for caleulation 'md piiment of
“OTA for the entire period of the journey from star ting from home station to return to the
home station including the halnng time at out station. Because no provision of any rest

honsc facilitiés and none taking over of the charge of the coach and store at out station by
t]m nmmtena‘nce staff.

co
e

S B Dt, GHY 29 12.2k. with régmd ' ' |

Copy to SSE/AC/GHY DEE/GHY

e = e

L=

I

Yours faithfully

BN " ACCI=/GHY .

L 1 " " wabgees, Guwanrsti7o101k -

" i

."i‘
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Mortheast Fronti r adt
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Me. E/170/Logal Call/853/2000 Date : 10 .01.2001 :

0
. ‘Shri S. P, S‘nh("‘h
/\UCJ-I!GHY@

C (Through DEE/GHY)

| »Sub : Hon'ble C/{T/Gui}vahati’s order dt. 5.5.1998 in OA Na.200 of
: . 1008 . ' -

.

In accordance with Hon'ble CAT/Guwehati's abeve oider, GMMN, 7 ‘.-'
Ruilway/uliguon is plenved Lo issue finel order dolenninng the admissibitity -
of payment of the Qvatlime allowance claimed by you for the peried fron)
THA4 te 1600 after inking a persenal heaiing, GM'e final ardar la appended Iy
vistbaitin soiinen iy -

“Bhit §. P, Sinha, ACCHGrI/Guwahal] while functioning as sucl for
the parigd fraimn 02.01.84 ta 02.01,80 in the AC coachas of differont trains haj
claimed QUA o the tune ot Ke.1, 20,1/4.99. Based on the approved hnked
dingram for escorting of AC coachies by ACCL an amount of Re. 17, 997/ waa
faund to ba payabla and accordingly payment was made o tha applicant.

As par tha diractions of Hon'hle CAT/GHY in OA Na 200098 | haus
aiven petsonal Biearing to Shit &, D Slaha on 21,12,2000, e was alsa
advised {0 glve ony representation in addition to what he has expressed
during peesonnt larviow His fraah taprasontotion di 20,12 2000 lo GMINFR

haw also boen examined. Baced en the directions of Hon'ble CATIGHY, taking
inio account aii facls and position of ruies and, his iatest representation di.
29.12.2000, the claim has been examined and the admissibility aspect of OTA
in favour of Shri Sinha hac besn roviewed by the undersigned afrech ag
under .- " '

- . , \
rooked g

—

“(e)  During the relevant period, two ACCls were used to be hookec
perforin duty as per approved linked diagrem and as such ondy 12 houiy
weiahlage was permissible agaeinst a duty of 24 houis a day while on
travelling. However, it has now heen decided that cince there was ng
s adline: admmennrc o biagy Fmn AL e Geeaisde b amaale aa s [ PNSETRN
!UOUI]U aCcOimmoaauay 10i NLuld HHIDIUG UIe LuaLil aa |J(‘}l F1U1) ity L
CAL's direclive he has been given tull weightage tor the entire period b
nf duty “while  travelling  in terms  of Rly  Roard's  Lettes

kJ»f"lL('?')HII“r‘H'\L‘I + 3 NA ANTT
O LU Fon /20 at 13,805,187 7.

(M) As per Roard’s { efter No F(11)83/HFR/1-2 dt 27 06 85 5% cradit has

rx!r\n t\r\r\n mvreantad fae tha ima tinm for Han eviirnvnnn o6
Wiy W ~

s
Werett ”l\lllk\au INZE LEeAs LIELY AN ER VIR AV} [NRAY) 'IU"IVG\J AR

calculation of duty hours.
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fo) - Keeping i view tho above two aspacts the OTA elaim of Shi Siaha s
been ie-calculated and itis observed that a total amount of Rs.
58.416/- ic admissible to him against which an amount of Re. 17,897/
s alesdy Lean paid and thereloie, Gwe balance amount of Rs.
50.419/- is to be paid to him. Process for early payment of Rs.50.419/-
may be made.”.
. o /
) o ‘O: , ,D‘ * oﬁ
Asstl- Personnel Officer(LC) § ¢+
for GENERAL MANAGER(PIMLG :

Gopyta.:-

4, DERICHY ! | They aro roquested to take immodiate action for early
b | payment of OTA to Shri Sinha and apprise the position *
2. §r DPOAMG [to CPOIA. , -
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" ‘Hon'ble CAT/QHY and the Hon'bl e, CAT/GHY yidq order;dated

Yt n o 5 R T R Y R R N P FPY 97 gy R L Y TP

. }l' Rt

’ I Yot X I
‘

o, " e O R AR TR,
- "™ ""Mhe General Hanagér Jicu i . ke N e ey a ] on
il "“NoFc Railwax Maliqaon’?u‘w hl?‘p{ Yoy L "l ‘ '
| oy t ! e SO L TR L A VA I g
oo (,h:ﬁuglthPporgCh&nnﬂl)ou RN T PP ﬂ~()unv TREUR
R O RN ELAR Y I TVR I A S ‘ [
‘&ir’ -‘“; v w . L I PR N - i ‘.A» . ’ )
’ l.;‘ L S ‘B Tl ey g
\ [ B &J,bl-w Payment of OTA . .l. e Ty 4y Ry
R aefs-, Your NOE/170/Legal Cell/853/2000 dt.lO 01~2001.
(IR t !
I havo the honour to state the following for your
‘k$nd nhecessary orderao < » R ¥

' HERES B v ' 1!" HERRSURC | (AR F PR LY
. ’

Thet Sir, I performed extra hours of woék for  the
period from 02~01~84‘to 02-01~90 whilae performing *tha\nduty‘ “hE
"of ACCI in traina and’ cl aimed over tinie, ‘The total~amount of . ::
OTA was' sy 1,20,779.95 and the OT Journels waere certified by -

thﬁ m.ucriaal mxﬂm.n/Ac/a}{Y' ERN l-l !.n‘.. Iif' f\'[‘n “Q)v"ﬂ '”‘ ‘ PP
| 1 ¥ 4 " ey Vo 'l‘h P 3 1Y s o e
. : © 'That Sir, as no payment. are made I had to, move = the

’.'u';.
31-10~P0 was plaasaed to. direct that I should be paid, the ov

er
~time allowance in OA No. 135(Q) of 1989. But No payment was

made within a year and I had to move the Hnn'ble Tribunal
again with a contempt petition No. 23/91 whan only 'a sum

Of k. 13 +756,77 was paid stated it to be' full and 'Final MUt
settlement of the 0. 1‘ @ r!of;bn. Aolnf claim was not properly *

Vs aesasaod and paid I made a repraeontaéion _cho DEF/GHY."’

as per diraction of the' Hog'ble ' cmT. on | 28-04-92 when R
furrhor "sum Of Rte 4,240/~"was paid to the applicant am full
nnd tlnal’iattlomenc Of his O,T.A, C&aina Tothe f s bt

[
AR ’t'l‘ o

i t‘ HORO Ay ‘lyg' S R O T

I That Sir, as ‘the claim for ove: time allowance was

not corractly assessed'and paid in view. 0f the very!clearnvi-
inatruotion of the Railway Board) under,No.FTLL)73/HER/26 o e

dated '13-01-77 ' that' in case Of 'ACCI .full' w credit will'ibe!: -

)givan forg X timedil had to file'a fresh application  'bafore
tha Hon'ble CAT/GHY for payment of balance oTA, o

o o PR CL
That: Sir, the Hon'bla CRT/GHY DiSposad the said oA
No. 251/93 on’ 26-06-96 diracting that OTA should re-examine
8 fresh for payment ©of Rs, 1, 20, 199 79 after taking into
eonaldazration faots of the casa, the 1nstrumttonn iessuad by
the Railway Hoard dated 13-01477 and 27*06*85 and relovant
rules or inatxuotionu of the quilwny Board in this regard,
But ngain 110 action wam taken within a Year and I had to moYe

anothm: Qontempl petition No, 9/97 on 16~O7 97 when on 2-9-37
conLd..p 2,

.lhun :

(A!j‘?"’—‘t—‘——)
: @y*'“naaa“ﬁthu&
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DEE/GHY vide laetter NoO. EVGBY/CON/17/825 dated informed that
E my claim had been disposed of earlier by crediting 50% of the t
o | travel time to do words duty houxs and on further consideration t
f 3 hao'baan declided to compute duty hours by crediting full f
| 2l | time apent ‘on outward and: return Journey buL tha period of [ :
: u r raot at out station is not justified in terms of Railway Boarde ' l
lettmr dated 27-06-85 end, asked if I had anything to say.. T’ | g f
hoo
E
!
|

P

hmuediately pointed out on 10-09-97 that system oOf, taking over
o inoharge on arrieval at out station by the maintenance staff '

|

l i and again making over the, charge ¢ ACCI prior to dnpmkannx"

| ; daparture of the train ae, prescribed by the Railway Board in .
| lettar dated 27-06-86 was not introduced and as such question

%, o of not takinq into the period of duty at outstdtion ‘does not
|

|

|

|

j arise, )
i - ' That Sir, the C.P, NOs 9/97 was withdrawn but no payment

1 was madae and I had to flle a fresh OA No.zdo/9a before the Hon°bla

——

w &A@/GHE which was diaposgd of on 27-05=99 'with direction on '’ the
| Genexal Manager to determihe admissibility of OTA within 90 days
|
|
|

But the matter was not put upto the General Manager and a ,

fresh CPNO 33/2000 had to be filed when the General Mahagor was i

kind o give me a perscnal hearing on 25-12-2000 and after heax- .

. dng me asked ma for a representation which was filed by me-on '

| { ' 2e12m20000 |

_i" : fa That Sir, your honour has been kind to order payment of -
S ' aQ.de/m in addition to m. 17,997/~ pald carlier by 2 1natalm

" mente. g% It has been stated that full credit hae been givan for |-

the - time Spent on travelling and 25% credit has been given for |

the time spent at out stationgas per\Railway Board's latter dated b

szosaas . { \ |

That Six, the credit of only 25% of the time 8pent on |
outatation dudn not atiae as the charge was not taken over\at !
.+ the out stahion after arrival of the train noxr he was egain %
o given o the vharge by the maintenance staff ha has been envi» :
ngmd in tha Railway nourd'a letter datod 2?~06 85 and therafore
Phe Anatzudcxonm issuad by tha Board on 13~0177 for cumputaticn !
of duhy hourn ‘of the ACCI®as from the timo ﬁh@y take over the '\ .
t tha commencament of journey to the time of handing :

ﬁl L charge a
r IR over Gharga after complating the trip will prPVail.

i Pl . v

: 1
«i g ! That air, not only that my duty period on actual

travel alao doas not appear to have been correctly computed

: and I would request you to be kﬂnd to quQ me the detaile of

- écpntdo.opég. ol

% AT |

S22 S

R. putia, (22245T )
w"ﬂl’:{-ﬂl Ouwhnawlnlew&
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. the time spent on journeyfaa-predited and the time spent
"on out Qtatigﬁ (for which 25% credit has been given). A i
. . : . ) i
\ ‘ ;

-Unger the ctroumstances I would pray to your honoux

f to ordor?for crediting full time at outstation and for !
€ ©  payment on that score and for @ furnishing me with brak- 2N T
| provel aown of Lzeance period Which hes been credited gortnightly R
g gor which act of kindness I shall remain ever grateful to o \
1 ~ you - R RS TR TR T Nt D il .
o B . AR P
With rogards, o L o [ f
' AR . vl ‘ SRSTLE i
- o . ours £ thfull: N ,
habed: 03 =02+2001¢ .. vourp, FadthfUlLYs it
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25.5.2000

bt

Preeent: Hon'ble Mr Justic
Chairman

“Hon' ble Mr K.K. Sharma,
Admlnlstrat1ve Member.

. L
The applican* and-his Advocate are
absent. We. have neard Mr B.K.

e A. Agarwal,"

i

énarma,
learned counsel on. behalf of the
respondent:contemner and we dispose of

the preuent contempt petition on merlts

1n terms of Rule 15 of the Ptocedure
Rules.;. ? _
‘_j' /Non.c%mpllance of an order passed
by" this. rrlbunal on 5.5, 1999 in .0.A.
No. 200 of 1998 is made the ba31s of the

present contempt petltlon. The

aforesaid O A. ' was dlsposed of by

pa351ng the following ordea

"After hearlng thL counsel of
both 81des I am of the view that
it is expedient to. direct the
respondents to finalise the claim
of the applicant. Accordingly 1
dispose of this. application with
the !direction. to the General

-Manager, N. F. Rallway, Maligaon,
" Guwahati to issue a !final order
determining Lhe adm1331b111ty of
payment of the over tihe allowance
. claimed by the appllc%nt after he
persqnally hears the applicant. He
shall.  communicate fthe  order
conLalnlng reasons and details to
the applicant within 90 days from
the date of receipt of| this order.
The apgplicant may also be allowed
to make his submissidn in wrltlng
% ’»at .the time of hearing."

AN

S;nce there was no ‘compliance of the

aforesald ' direction the present
contempt petition has been filed on
2 .8.2000.'i .y -

The* respondent contemne&s in reply
to the- present petltlon has inter alia,
pointed out that a personal hearing was
given to the appllcant in Qespect of
his claim for overtime allowance as is

Y . R - '

T

-y




C.P.N0.33/2000 (0.A.N0.261/93)
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Date (
25.5.2001.
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Order of the 'l‘n’buna’! 9'

|

. A
i

reflected -in  the letter of the
applicant addressed to theé “General
Manager, N. F. Rallway, Malrgaon .of.
29.12.2000: at Annexure A to the reply.}..
An order &eﬁw—m—aﬁx@ deter‘mlnlng hls'”
overt inie clalm‘~haq thereafter._been
1ssued by an order passed on lO 7,2001V'
at Annexure B to the reply, whereby his

claim for overtlmelhas been determlned
at Rs.68,416/~, out of which an amount
of Rs.17,997 has @lready been- pald té
h1m ’ and g,Lhe balance amount of

"Rs.50,419/< is dlrkcted to be pa1& to
him. : ;

1

Though belatedl{, we flnd that the
order of ‘the *rlbunal has now been
complled wlth No écLlon ‘18, therefore,
called * for agalnst © the respondent .

'contemners 1nf'tH@ precent' éﬁtempt'

'*pgtlthony The pres nt contempt petltlon-

in the carcumstanceq,'ls disposed of.

Notiges earlier 1ssued are dlscharged.
It goes without saylngmhat in case the
applicant is not |satisfied with 'the
aforesaid ‘order at Annexure B to the
reply, he‘wiJ_.i be' entitled to, impugn
the -:same( by - qeoortJng to . such
proceedlng as *he may be advised in the
mqtter. N - ;
No order as to‘costew A o
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Sd/MENBER |

mSanEy

9
My
o




BEFORE THE CENTRAL ADHMINISIRATIVE TRIFUNAL, GUWAHATI mcﬂ,'

IN THE MATTER OF :

Od. Ho. 357 ef 2001

Syi Semker Presed Simhd ... Applieant,

- Yersus =

T+ Unien of Indie.

2¢ Goneral Hémgar,
N JF +Railway, Maligzom.

34 Senier Divisiemel

| ‘.'I’?.lcet‘rié&l:ﬁagiﬁoer,
K JF «RELIway, Iumding.

ko Divisicael méetrieesl
Engineer; HiF .Rallwdy,
Guveketi.

5 mier Sectien Baginecd,
glectrisal (g "Conditisn),
§.F.BEilvey, Guiskati.

- eve Rgnzamﬁén‘
- ap - y

IN THE MAITER OF s

Written Statoment for snd em behalf of+ the

éanpmaeﬁta .

The emswering respendents mest respecifully beg
to sheveth as under :
T That, the anevering respemdents have gene “threugl
the ¢epy of the spplicatien filed by the spplicant snd hive

undsrstesd the eontents theresf.
Cbn‘bﬂo sean -‘2
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2 Thet, save and oicept thoze sta’emmta/aéommta

in the appliectien whiek cre ednitied hereunder or these which
&re bome ep recerds, all sther averments/allegetisns te the
sontrayy, are denled herewith a’aétﬁo epplicent 1s put te

strieteet presf of 2ll suck avermemnts.

3e That, for the stke of previty, the respeadents have
been sdvised te confinme their veplies only sa these avernents/
ellegstions of the applieant in the &ppiicetise whish are
relevent end ere neterial fer 2 preper deciciem ipm the cuce
snd 811 other 2lleg:tions to the eontriyy 2re denied herevwith
and the meticuleus deniel of eack 2nd every allegatiens have

been avelded witheut edmitting the eerreetness of esny suek

ellegetions/avernents.

Lo Thet, the case suffcre on ground of nis-representa-

tlon end nis-imterpretetion of rules and laws.

5e Taert, the epplieation is vexatioms ome having no
velid esuse of actiom for filimg the epplieatiom.

6. That, the feet of the ease, im brief, is a8 under :

Tho present eleim of the epplicemi relates 1O poy~-
gent of over time allowsnce for the period from 2.1 o84 to
0.1.90 gnd the cpplieant Bas already been paid by the Re4lway
Administration k.68,416/- (out of nis totel elaim anount of
Rel1,20,179 95 Pe) whieh was found to be aééiuible gader ruleos

and a8 per fact of the cuse.

The sppliesnt, Shri &. P. Simhe, vhile fumetioning os ACCL/
Grede~I/@Guvakratd for"'.twé period from 2.1.84 t0 241,90 in Alx
Condition eotches of differeat triins origineting fron Guutha
has elained ©.T. sliowamee t0 the tume of 1,20,179495 P

Contdeceeeld
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Though, tke elaim pertaimes to the period from 1984 to 1990,
the sene wes processed im 1992 in pureuance to tho Order of
this Hop'ble Tribunal dated 31.410.90 in O.A. Ho.135(6) of 1989
{ssucd directing the respondents to pty over time allowamce
to the Alr Comditicned Conck Im-charges snd Attondsnts in-
eluding the petitiomer for thelp work bcyo&d“kmaexibaa dnty
hourt . Based on the spproved linmk €lagrem for escorting of
A.C. Comches by ACCI, zm amount Of 117,997/~ was found
peyeble end seeordingly this smount of E417,997/- wes paid

t0 him. In pupeusnce to the directive and order of the Hop'bls
Tribunal deted 284696 in O« H0.261/1993 his elaip wes
furthoy subjected to ro-cxemimetion snd DEE/Guwaketi vide

ple letter deted 2.9.97 im#imated thet (1) ke would get 1008
ercdit for time spemt on travellimg om duty smd (1i) he would
get no ercdit for the time spent after remching destination
stetion ete. and the mpplicemt wes advised to lntimete 1f e
ned eaything to say sgaimst the deeisiom a8 stoted in the
lettor.

In the meemtine the spplicent filed a Contempt
petition Ho. 9/97 sgoinst respondents and oy subsequent with-
drowal of the potition by tho applieant tho Contempl ease
wes eclosod by the Hom'ble Trimmel vide Order drted 124598,

The applieznt also filed O.A. HO. 200 of 1999 amd
the Hom'ble Tribumel disposcd of this appliestion om 545+1999
vith followimg dirvectioms reeorded at par: 3 of tho Judgenment

B oy s v oo 0 ¢ s 82 02 68 s s 000 s

I éisposc of this eppliestion with direction
to the Gonoral Memsger, W.F. Rellwey, Meligeom,
Guvakseti to issue e finmel order dotermining the

Contdesees ol
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a’;@miasiéi}.iﬁj of payment of over time allowamee
elzimed by the applieent after he personally hear
the spplisent. He skell ecmmumieete the order
sontaining ressoms and details to the epplieent
withim 90 deys from the dete of reccipt of this
order. The applicent mry also be allowed Lo make
uis submission im writimg &t the time of kearing

..000‘“

In obedience to the Hon'kle Tribupalts dircetive/
obder dated 5.5.99 2s menticmod Rorein dyove, the Gemoral
Naneger, N.F. Reilvey give & persosel heering to the eppliecent
eand sfter perusing the records of tke esse end the verious
mles sad laws on the subjeet and the fresk representation
datod 29.12.2000 sumitted by the staff/applierant and eonsi-
dgoring the merit of the esse, he pessed the mecessiyy spetking
order goveriag £11 the points #8 dlireeted by tho Hom'ble
Trdbunil elearly membtioming the following mmm &speets 1a the

seid opder

(a@ During twe releveat peoriod, two (Air Comditior
coaeh lmspcetamﬁ were used to be ‘booked to
perfom gquty as per approved limked diagram
snd a8 suek only 12 Rours wolghtage was per-
missible egeinst & duty of 24 hours & day whi.
o trevelling. However, since there 1s no
pesting sceomodetion for ACCI's inslde the
Gomek, the bemofit of full weightage for the
entive period of duty wkile travelllng is
givem to him which is in terms of Reilway
Borrd's lctter zm.n(m)'??,/ﬂmvw dated
13.1.19?7.8.130

CQﬂtﬁ.O . 05



(&9 25:& eredit is @lso gremted for the time spemt
&t oytstation for the purpose of eeleulation
of duty Rhours.

(e) Keeping in view, the sbove two aspects, the

© " over time allgwenee eleim of Shri Simhe (the
applicent) hes been re-ealeuldted &ad it is
opserved thet & totel smoumt of g 68,116/~ is
edminnible to him against whick an amoynt of
B,17,997/- hes alretdy been ptide Az suek the
palence emount of &,50,419/- (1.0 68, 416/~
nigus k,17,997/-) is to be peid tO kim.

£

In persutace to &emerel MAaegor's order, the balan
enomt of k.50,419/- hes &lso beem paid to the spplicent on
194122001,

7 . Thot, with regard avermonts at paragraphs 3, el
4.2 sad W3 of the spplieation it 1s submitted thet only bthosc
evermentes are fdmltted whish ore bome om records or are spee!
fieally admitted herounder. The rest are demied. It is a@itte
et tho employment of the sppliesnt is classificd s eontlmu
ander the Hours of Baployment Regulation. As ke is & contimuo
eetogory steff, the ‘over time of sueh staff is to be eeleulat
om bi..weem& basis et 10+ hours tad not 96 hours es eloined

by the staff. Punther in terms of Indign Limitetion Aet end

the Seetion 21 of the Centrel Adainistretive Tribunel Aet, ik
elai, ves barved under lew. Tt is not eorrveet thet the appli-
eent made repotted representation for P&yﬁmﬁt of over time

gllowtnee.

As averred at paragyaph k.5 of the appliestion, {
presemt over’time vouehers heve beem prepared by the appliess

hinselXd o8 the rolevent old reeords eould got be made rerdily

co&tﬁooiqtooé
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eveilable in the office ot the dbstant date. Further, on
leter eheck it revesled thet the over time vouskhers wWere

not prepered s por rules gl frocei

8o That, with regard to averments at paragraphs L
and %7 of the spplication, the rospomdents do mot admit
any stetements whieh are cither mot bome or reeords or sre
‘speeifierlly admitted Bereunder. It is eorreet that O.A.
Ho. 135(¢)/89 wes Piled by the spplicsat &ad the Hom'ble
primumel hold that Air Conditioned Cozek Inchtrges snd
Attondents ipeluding the petitioners are eatitled to over
time &llowences in terms of Hom'ble Supreme Court's verdiets

ote.

It is also to subnit herein thet since the over
tine vouekors were mot preparcd @s per rules, the paymemt
a8 elained by the sppliesat eould not be mide.

9e Thet, with pegerd to evernonts/sllegetions mede
et peregrephs LeB and 49 Of the spplieetiom, it is submitie
tha$ mothing arve ecceptod as correet oxcept those Wwhich
ape bome on records or are speeifieslly admitted horeunder.
1t is submitted tket the spplicent hemself withdrew the
Contenpt petition esse filed by him. It is donied thel there
hes been 8ny dis-rvegard of Hom'ble Tribumel's judgement and
order deted 30.10.90, as alleged. It is edmitted thet oa
amount of K.13,757/- ves peid to tho spplicant towards over.
. time eleim end & furthor sum of m.h,240/- totelling &t
5,17,997/~ wes peid to tho appliesnt &5 per linked approved

gisgran.

10. That, vith regerd to averments et paregraph 4.10
gnd b.11 of the gppliestion, it is sumitied that the gemos:
of tme HOER (Hours of Bmployment Regulation) eote. axsmxk

| | Gontdessons?
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as stated in this pé.r&graph are petters of records aamd reguire!
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no further olsboretiom. The provisions @s made in the Indien
Reilways Act, 1890 a8 empended from time to time eud also the
naw legislation 'The Beilweys Act,1989' emd Reilwey Boerd
matmgﬁms ete. ip respest of mekirg paynent of over-time

duos, Travelling &ljowences, Night duty allovances ete. are

- followed by the Bﬁilway Administrations

114 That, with regerd to everments made at payegrephs
be12, We13y lelly 415, 416, hel7, 487, W88 and 489, it
is submitted thet gxeept those whiek are bome on record Bothi

rre Seeopbed 28 correct.

Tt is submitted that the uppliesat is alretdy
eveildng of the bomofit of the Reilvey Board's order detel
1341477 &8 mentioned at paragraph 412 of the applieztion.
The imstmietions 23 eontained im Reilway Board's letier dnted
27 46 485 28 mentioned by the spplieent 1s being followed. The
Register ete. oe mentioned by the spplieant at partgraph .16
is alpo mRinteined. The allegations &5 uede im pragrepia W17
epe not 2dmitted, It is to mention hereim thet to avoid delmy
and a5 the eleim portaimed to seversl years brck, sfter reeeij
of the decisionm regerding adnissibility of over time to ACCI
otc. the over time jowmsls were prepared eud subnitted by the
epplicant end the smounts which wers found to be admissible
£o him tfter due choek have elrerdy been paid to kim tad the
rest of the elmim @mount are not adnitted.

124 That, the staicments mede at paregreph .18 is =
&@311}13@&'&0 - '
13+ Thet, with regard to avermenta/stetements nede ot

paregraph k.19 to %36, it 1s steted thet those are the own

Gmtfad..ﬁiiﬁg
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declrrations of the epplictnt 25 regords the besis on which
e prepared the Over Time Joumels, It is submitted thet
except those statements which are bome on record nothaing are
eccepled a5 correct, The respondonts alrendy evalueted his
elain while meking peyments 50 far and rest elaim ere fognd
1o bo ipadulssiple end kence those sre denied herewith.

In this eommeetion, it is to submit thet the eppli-
cant hes e}‘.@iﬁea over time ellgwence for 8509 hours,while om
aémtimy of the joumel/records etc. it reveeled thet ke wes
eligible to be paid for 5272 hours es per rules. This differen
in over-time hours ka3 neinly eropped up due to wrong ealeulas
tions and 2ls0 wvrong elmim preferred by the mpplicant. The
epplieant hes eleiued 96 houwrs over time agaimst 104 Wours
admissible t0 him. Shri Sinhe beimg Air Comditioned Cosch
Inehtrge falls waﬁef the eategory of ®Comtimuous? steff whose
rosterod duty hours ie 104 hours &nd over time is to be xX
caleuleted at bi-veckly basis a5 per Hours of Euployment Regu-

letions.

Agein, be is entitled to 25% weightage of over time &
por Reilvdy Boerd's lotter No.B(LL)8YHER/1-2 doted 27.6.1985
2s also Cuief Electriesl Magineor, H.F. Railway's preseribed
Duty Roster detsd 3xix 31%3.1986 . "

Yy That, with regard to paragrephs 490, 491, 492, 4.9
494, 495 and 496 of the applieatiom it is to submit that
nothing are tccepited 85 eorrect except those whieh are bome o

records or are admitted specifiecally hereunder.

It is to submit that ia obedisnce to the Hom'ble Trib
el's fireetionm vide order dtted 28.6.96 for re-exeminstion of
the ease on merit tzkimg iato eonsideraiion thke imstruetions o
the Reilwey Board deted 13.1.77 &nd dated 27 4 .85 2ad the

Contdesesessd
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relevent rules end imstructioms issued by the Beilway Boerd,

the entire matter was also re~oxtpined by the AMiﬁistr%ma.

In eomplismee to fbove direstive, the then Bma/ﬁuwa.mm

' (Divisicmel Eleetrical Bagimeer, & awexmtﬂ vide lotter deted

249497 intineted the eppliesat that :

{1) he would get 1004 eredit for the time spent on
travelling on duty and,

(11) po eredit for the time spent &fter reaching

" destinetion stetion.
Based oy tha deeision teken by the then DER/Guwwekati vide
1etter dated 2.9.97 © bill Gmounting to k.37,833/- was prepared
mna sent to Reilway Aecounts Officer (ADAD/@uwaheti) fopr sudit
and payment. The appﬁeéat, however, £11¢a smother D.4. HO.

' 200/98 before the Hon'ble Tribuael snd the Hon'ble Tribunel

vide order deted 5.5.99 disposed of this eppliestion with

direetion to the General Henggor, H.& . Railway, a5 under :

B, 4 s ¢ o ¢ ¢ 2 o 5 38 8 & 6 ¢« 8 5 5 s ¢ 3 & ¢ s ¢
‘P issue & final order determining the admisibility
of peyment of over time ellowence elrimed by ke
eppliesnt after he persomtlly hear the appliemnt.
e skall eommmicate the orders eomta;m'gnm thke
recsons end deteils to the azppliemtiéo deys from
the date of receipt of tiis order. The applieent
mey slso be ellowed to meke his subgission in writiag

&ttﬁﬁtﬁ&aesfke%ri’ag----o--o-‘..-..*f

As there had been some ym2voideble deleys i’
¢ompliance of the Honm'ble Tribunal's Orders, and the epplieant

2180 moved & eoptempt petition, further time was prayed from

the Hon'ble Tribunel end seme was graated upto 154142001,

35 per directiom of the Hom'ble GAT/@uwa}sati, the

Genersl t‘fma}.a@r, 8. Reilwey geve 2 @ersmal heering to
C()ﬁtag . 01 0

£

-
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Shri 8.+ P. Sinhe o 21412.2000 in pis chember. The epplicant
was 2180 informed on 20.12.2000 that if ke so desired he
¢ould also submit & writtem representetion to the General
Meneger ot the time of persomel hesring. He wes also sdvised
t0 give representetion in additiom to ﬁhat ke expressed
during persomal interview. His fresp ropresentetion deted _
29412,2000 to General Memsger, N.F. Ballway was also extpnined |

and eonsideroed.

15 That, with regerd to statoments et parsgrapps %.97
and 498 of the appilicition it is to staote that the General
Henager, after giving & persomtl hetring to the appliesat
and eonsidering .Bia further representation deted 29.12.2000
snd delving deep into the ctae history snd records of the
exse tad the rules favolved in the ease including the Rejlwey
Board!'s letters Ho.B(LL)7 Y/HBR/26/ dated 13.1.1977 and Ho.
B(LE83/HER/1-2 dntéd 27 .6.1985 end other instruction of the
Bé;ilmy) ptssed spetking orders to the effect thet

(1) Shri Sinke (epplicont) be given the full weightage
' for the entire period of duty while travelling
in terms of Rellwey Boerd's letter Ho.B(LL)7 ¥/ HER/
26 dated 13.1.97. -

(ii) 25% eredit be also givem for the time spent at
out-stetion for the purpose of ezleuletion of
duty nours.

(111} Keeping in view the above two aspects the over

. time fllovence elfipy of Shri Sinha hes peen re-
ezleuleted and accordingly a totel amognt of
Bs408, 116/~ 18 admissible to hip sgainst which an
emount of &,17,997/- hes alreddy been paid 1o him
end the belance smount of %.50,419/- be peid to

Bim,
cgﬂtdc L4 ‘.‘11
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The spplicent sdmits thet this enount hes elrotdy peoen
recoived by hiu.

& eopy of the Genertl Menager's Order dated 1041 »2001

1s mexeé Bereto &3 Agpnexure-I for r@ééy perusek,

Tt 18 o quite & wrong stetoment that the mnaRk
General Meamger

(1) é.iau pot explain why end hovw the elalp of the
" eppliesnt eqme dowa from 1,1,20,779.95 0
B68,416/- only,
(449 4id pot point out the misteke im eomputatioy of

" aver time mours ete. as alleged,

(111) did mot meke sny opServation &s t0 Why only 25%
" of the period of jourmey &b outstation 1s to be
eomputed tovards duty ete.

It is t0 subplt herein thel jp the Reilwany Board's
ecipeulers 8180 e.gs in cireuler Ho.B(LL)7Y/HEW/ 2 deted ”
13.141977 it was clserly clarified £3 undor.

By o oo s o v o0 it wes decided in eonsultetion

oith the Mimistry of Lebour thet the Air-Conditiocmed:

Conch Attendeats woyld be elassified 2 eonbinuous

pader éla.e Hours of Employuent Regulations and that

in eomputing their hours of employment they would be

a1j0owed eredit im full for suck of the tine apent
in trevelling during which thoy were expected to be feirly
pusy ad for e fraction sey 254 of the time oecupied

{n trevelling whom they did Rittle or no Work o o

OOOOQQOQQQOOQO“

Tt is= to mertion kerein thet the order of the generel
Mameger, NaF .Rellway elso eleerly skovws the pesis on which
the deeision Of the Genarel Heatger 1is based and ho eonsiderod

the Reilvey Bosrd's sireulers end jnstruetions 2ls0o as
Contdeses «12
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referred to by tho spplicent, prior to passing the orders im
the ectse, Beaides, al} txaepomts i+@s bBooking of two ACCL's
to perform duty, nopeprovision of resting aecomodetion for’
ACCI's inside the Coach, the linked diegram ete. were 2lso
eonsidered by the Genersl Memzger. Further, letter Ho.E(LL) |
83/HER/1-2 drted 274641985 issued by the Railwey Bosrd spatks

for ptyment of 25% over time to ACCI/ACCA in ease of detentiom

of A.C. Coteh &% the outatetion en-route vide eleuse (iii)

of the above letter.

The copy of the said letter deted 27.6.1985 has been

apnexed &s Apnexure &/3 to the appliemtiom.

Further, no such representation dated 3.2.2001 are
on record snd question of giviang seperate reply elso does not
arise since the @emerzl Manager's Order is self-explematory

and exkeustive one.s

16+ That, with regerd to eontention of the epplieant
expressed at paragraph 4.99 of the epplieation it is submitted
thet the respomdents admits those everments which &re only
LOYRE Oy records 2ad yothing more aad the epplieant is put

to strietest proof of kis statements.

It is to submit kerein thet the over time sllowence
25 due to the spplicant 3 per rules etc. were mlreedy pald
to the eppliesnt and notking ere fownd duc to tie #pplieent.

The ctse &s it seoms, 18 based on WIong promises snd
pis~ipterpretetion of rules.

The Generel Menpger, N.F. Reilway wio wes ordered ond
direeted by the Hon'ble Pritynel to go through the records
of the cute otee end issﬁe the speeking order, hes elreedy

ecmplied With the dircetions smd order of the Hon'ble Tripynel

Cotibeleses K
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a8 ke could undorstend e;iéout the iapucatiozab of rules/orders
i force and have Blready peised the necessery reasomed end

speeking order in the czse and &5 the merit of the cage

@,

17 Thet, with regird to the ground for reliefl sought

for as stoted in paregrepy 5 #nd § of the epplicetion, it is
subpnitted that in view of the fzct of the etse &nd lavs/rules
involved aud the submissions mede heorein before in different -
persgraphs of this writtea Statement, none of the ,grbuzaés a8

pult forward by the epplicent sre sustaineple end hence the
gllegations are not admitted. The epplieant, as the case history

reveels, is not emtitled to any relief, @s sought for by him.

K11 the ellegations &3 mede &t sub-peragraphs 5.1,
Be2y 5a3y Helty 545, 5.6 8md 547 are incorreet 2ad un-sceep teple

and hence are donied herewith.
It is elso pertinent to mention kerein that

(1) it is & wrong presupption thet with the :ﬂigaiﬁg
" of the over time allowence journel by SSE/Blec-
trieel, H.F. Reilwey, the applicsnt beeomes
entitled to receive %,1,20,179.95.
In fect, @ll the vouchers/mills are subjeeted to
Leeowmbs check mmd Audit prior to pessing the |
“é;ins gnd only s.ft@i; thet it esn be told that
elaim is tenabple.
(ii) The eireulers of the Reilwey Board deted
" and 27.5.85 22 roferred to by the eppliceat were
elrefdy teken into consideretion by the respond
dents (including the latest mlings of the various
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High Courts iwhere question of edeisibility of
over time allowence for ACCI's etc. eategories
were decided) =nd elso ikm of thke Supreme Court
gnd the stre vwore glretdy reflected in the
reascned gspesking order pessed by the Genersl

HMameger, H &+ Rellway 2180,

(:’x.ii)'.ﬁm applia@.at Bes elready beem given the full

bemefit of Rly. Boardls eireular éated 12.1.77
by treeting the entire period of trevellisg &a
duty for purpose of over time ellowtnce and Uo
benelit of 25% of over time in case of detentiom
etc, of A.C. Comeh 2t the out-stetion em~route
es stipuiat@dm ¢leuse (iii) of Rly. RBotrd's
eirculor Ko .E(LL)8YHER/1-2 dnted 27 .6.85 have

elreedy been takén imto comsideration.

It is submitted thet it is his wiskful thinking that
whetover ke wents he should get ex” whetever he eoseris are
correct, or thet a5 58% of his cleim hes been peid by the
Reilusy Admimistretion he skould be peid the belemce amownts
of his 1%11;1&1 eleim.

18. Thw.t with regerd to sverments ot peregreph ¢ of tke
eppliestion it is submitted that no such r@pmmmt@tim duted
34242001 15 op reecord. Further, from the eopy of the so etlled
representetion as kes heen emnexed 28 Amnexure=17 . to the
epplicetion, it is seen theat there are ‘RO new pdhats or issues
in this representetion whick mey werreat/eell for ‘reeondide~
retion of Eis cese end that all tke points were &lready tuken
into eonsideration by the respondents while deciding kis ecate
ond the General Memager, H.F.Reilwey im his spetking order
elso dealt with 21l relevent poimts af'ter due eonsldcration

Contdeess 01 5
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of ell espects end Bence this 50 celled representetion esnnot
improve his seseeyrepresentetion __.~.»mey verreat/csll for
re-consideration of his @e—..s@/amé. thet all the points sgitated
by the epplicant were already teken into comsideration by the
respondentes vhile deelding his cese ,nd the Genersl lenager,
§.Fe Beilwey, in pis spetking order also deelt with ell rele-
vent points after @ue considerstion of ke all @peet)g&‘aj

hence this so-e2lled representation ctanot improve his ¢nse.

Purtker, there is mo provision for filing sppeel In
sueh esses vhen the Gemersl Memeger!s Order is in complisace
to the Hom'ble Tribpynel's Order ead all fecilities and due
scope for meking reprosentetions were also given to the eppli-

eent by the Gemcrel Memeger prior to pessing the order.

19 Thet, it is submitted that the ealire cese of the

appliceat is based om Wrong premises snd mis-representetion
g end mis-interpretetion of Reilwey Board's girenler, rules
ete. end 211 setions taken end orders paefsaéqi in the e®se, are

quite legel, velid amd propor,

20, That, after reeeiving the finel dues peid to him, Ehe
gppliesnt is estopped frop egltating on the issue and demtn-

ding furtker payment.

21, Thet, the respondents creve leave Of the Hon'ble
Tribunel to permit them to file additionel Written stetement,

if found meeessary, for proper ead of justice.

224 That, under the fects and eireunctances of the cuse
o3 stated ebove, there is mo merit in the O.A. oad the stne

is Iisble to be dismissed with cost.

Cont@eseceslt
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About S5 yewrs, et present working &5 _DGG

, N.F. Reiluay  Gusaheh-
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', @0 hereby solemnly effimm thnt the

stetenents mede et peregrephs 1 end 3 ere true to my
imovledge amd those mede at paragrephs 6, 7, 8, 9, 1,
15 end 16 ere besed on records of the esse which are
believed by me to be true a.tm the rest sre my hunbhle
gubmissions before the Hom'ble Tribunel.
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Reg : CAT/GHY’s order dt. 05.05.99 against OA No. 200 of 1998 directihgj
GM/N.F Railway for the disposal of the petition of Shri-S.P.Sinha ,
« - ACCUGr.UGHY for OTA claim. : S S

- RN ) /

.A-M.NExu RE — T

A/

CAT/GHY vide its order dated 5.5.99(SN-84 & 84/1) against the OA No.200 of
" . 1998 filed by Shri S.P.Sinha, ACCI/Gr./GHY has directed the GM/NF Railway to give
.....a personal hearing of the aforesaid claimant and-to give-a speaking order regarding the
- ~admissibility of the OTA as claimed by the applicant pertaining to the period from2.1.84
“to 2.1.90 amounting to Rs. 1,20,179.95 , whereby communicating reasons and details to
" the applicant within 90 days from the date of receipt of the order and also allowing the -
applicant to make his submission in writing in course of hearing by the General .
¢ Manager. . b | ;

1.0 CASE IN BRIEF :

LY Shri S.P.Sinha, ACCUGr.VGHY while functioning as such for the period
from 2.1.84 to 2.1.90 in AC coaches of different trains originating from GHY has
claimed OTA to the tune of Rs.1,20,179.95. Though the claim pertains to the period
from 1984 to 1990 , the same was processed only in 1992. following intervention by
_ CAT/GHY vide Order dated 31.10.90 (SN 25-28) directing the respondents to pay the
OTA to the Air-conditioned Coach Incharges and Attendants including the present
petitioner with effect from the date the petitioner and others functioned as such, beyond
their prescribed duty hours, within 120 days from the date of receipt of the order. '

12 In pursuance of the above directive a sum of Rs.13,757/- was initially paid to

the applicant. Subsequently, an amount of Rs.4,240 /- was also paid following thorough

N - examination of the journals by HOER section of Hqrs., thus taking the total OTA

payment to Rs.17,997/- which was only payable as per the link diagram in force.

Still not content with the payment so received, he further filed an OA No.261 of 1993 for

. © payment of his initial claim in full. While disposing of the application, CAT/GHY vide

' ~ Order dated 28.6.96 directed the respondents to re-examine afresh merit of the claim and

to issue a final order in respect of the same and to issue a speaking order in 3 month’s

time from the date of receipt of the order (SN-5t0,10). "

. 13'  In compliance of the above directive , the thén "DEE/GHY vide letter dated

. 2.9.97 (SN3 &4)_intimated the applicant that (i) he would'gét 100% credit for the time

spent on travelling on duty and (ii) no credit for the time spent after reaching destination

station. ;

. Inthis context , it is pertinent to mention that the above two decisions were not in

consonance with the link diagram as circulated by Hqrs with respect to-the duty roster of

the ACCL. The contradiction arises because of the fact that during that period 2 ACCIs

were used to book in the same AC coach in order to give rest alternatively to each other

while on run. Accordingly, each of the two ACCIs was given 50% credit of the time
spent on run for computing duty hours for the purpose of OTA. L
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However, as per Rly. Board’s - letter‘%quted 13.1.77 placed at 'SN-24, while
computing the hours of employment -of the ACCI, credit may be allowed in full for
_such of the time spent by them in travelling and link’ diagram (SN-79/ 1) enjoins 25%
credit at destination station for halt period involved. N

oo e

1.4, In “usponse to DEE/GHY’s Jetter dt. 2%97 , Sri Sinha responded by his
detter dt. 10.9.97 (SN-2) indicating that since at déstingfipf;i}fsqtgtions there is no-system of
handing over/ making over the charges of AC Céag}fég_f%;gﬁeigredit for time halted should

. . . . ’ * b,
157 Based on the decision taken by the then DEE/GHY ; vide letter dt. 2997 .
, a.bill amounting to Rs. 37,833/- was prepared and sent to ADAO/GHY for audit and _ s
payment . However , ADAO/GHY returned the bill unpassed vide letter.dt. 18.08 99 (SN-- "o ¢ .
'86) indicating that as per Court’s direction , GM has to issue a final order determining the™ > i :
' admissibility of the OTA as claimed by the applicant and also since the-case being more
than 3 years old , it requires the sanction of G ' B PR

1

In .compliance of the observation of Acctts. the case was sent by
APO/GHY on 27.8.99 to'Hars. for taking further action for its disposal. -

’ -

20 . Since the Rly. administration did not comply with the dire\cti\‘le_és. of lfthe
Hon’ble CAT , on further petition by the applicant | a Contempt of Court notice has been
served in the name of ex. GM. : : : o

. . ' 1o
30 - - SPO/Engg/MLG vide. his noting dated 12.12.2000 at PP/12 advised
DEE/GHY to process the case immediately with reference to the time taken from the
Hon’ble CAT for the disposal of the case by 15" January , 2001, - ’

s,

-t

DI
R Biet s

40 . The, case is re-submitted herewith f'?.r::tts 1 _f y kind .disposal on the
following points : . .k st : IS
(2) Fixing up of a date in consultation with the GM for his personal interview
« i with Shri Sinha, : T .
-(bj GM’svorder for admissibility and preparation of the final OTA. bill keeping
i Board’s instruction to grant 100% credit for the entire period of §iut); on run
13 . and:25% credit for the periods of halt at destination stations, v

a L
- .

2 : 4 ; ‘;AJJ
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SUB: PERSONAL HEARING TO SHRI S.P.SINHA, ACCH/Gr.l UNDER DEE/GHY BY GM/NF ' "
' RAILWAY IN CONNECTION WIT1I O.A. No.200 OF 1998, ’ e
. , "

~

As per directions of Hon’ble CAT/GHY on the above-mentioned OA (scc CPO/A’s noiing above), A

the General Managet/NF Railway gave a personal hearing 1o Shri S.P.Sinha on d'\lc (i.c., 2l -12-2000) in . °

his chambcr in lhc prcscncc of CPO/Admn., Sr. DPO/LMG and DEE/GHY, . ;~ ’

Although as per the order dated os" May 1999 of CAT/GHY it was convcycd to Shri Sinha (scc

SI.DPO/LMG's lctier dated 20-12-2000 10 him al SN-88) that if he so desired he could also subniit a
ritten representation to GM at the time of his personal hearing, he did not have any wrilten representation

1q submit. Never the less, GM has given Shri S.P.Sinha.further time up to 30™ December 2000 to submit his

written representation (if any) to be submitted through DEE/GHY and lhc samc if rcccnvcd will bc put up
ta GM accordmg,ly :

Vot
o g ; o 9‘(6!‘ -1‘:"2:2\' )t

/&%\ o&n‘\b Wb&- S

0 XJ_M/&\g G
s [T ¢
. ey N_ 99.

B Poves dl assessmonds I [eodih. 5 0P)15)



5 | e

O
ot x?"; \[(

%, _ j”’ "“FM?‘- 02-01- (?84 ,.:s}_’u' j,i,

‘5

,;2 6z-0t-1990.
!
.
Al \#’W B e ko, :M mm o
| bAa ceo Aok, e LT obb"ob 22-22;
" M GN/C?I ke s P st\p. ' mw‘ _’ _ ‘ | |
, F,Wouwc ,& M ma cm f,, M
e et ptintin (o s
a x:ep /amm /\wv M ﬁm«v&d)
U
e * i
o w2 ooibaiias x I




-~19q ~
ff/l‘{;.

He OTA claimms o i M i

&

. . ™1
f« Lo }aowwt 02—014\‘?84} L O02-01-1990
4 Mty ~ i on  Aho *&"—’“"x
, e u—am—»d@ :—-M W&‘M‘ "

R M w gu
N@ snfal —ar Fw DAk, L
- / z&/‘ ey ,Co—uaL OTA .

68 2?00

e B
7 . ke e




PP//8

W/ "?—*fw cor zoenky
/) M%

. Al !

/¢AW NAR. z@ao APOJ/LMGLM

;/MAA, Ma,{//l ’Dg‘/‘\;/dl-l.fr rmaua_

“’IQ’]"”‘W aPo/Ao(mw,/MLG WJJ/




'“H'on ble CAT/GHY , the GM/N.F Rly. gave a personal hearing to- Sri S. P. Sinha on

PP-19
1. Further to my noting on this subject at PP-13 & 14 . as per directions of the K
21:12.2000'in his chamber in presencé of CPO/Admn. , Sr. DPO/LMG and DEE/GHY.

2. During discussion, GM has §iven further opportunity to Shri Sinha to submit : .
his written representation, if any by 30" December/2000 and accordingly, Shri Sinha has
submitted his representation addressed to GM through DEE/GHY (placed at SN.93)

3. Shri Sinha’s claim for payment of OTA for the entire period of journcy from
starting from HQ to return to the home station including the halting time at out-station is
not acceptable. The OTA claim for the period of 2.1.84 to 2.1.90 in favour of Shri Sinha _
have beén re-calCulated in the office of the Sr. DPO/LMG on the basis of the records as !
available.

4. The statement of calculation sheet is placed at SN. 94. Now, OTA bill has been
prepared keeping in view 100% credit for the full time spent while travelling on duty and

. 25% credit for the period of halt ‘at destination stations. After re-calculation, the total

OTA as -payable to him amounts to Rs. 6841599 only, against his claim of T
Rs.1,20,179.95. An amount of Rs.17,997.09 has already been-paid to.him and therefore.
the balance amount.of Rs.50,419/- is due to him?

5. The main reasons for the difference in Shri Sinha’s OTA c'alm as above is ""‘;{
because: I
“ a) He has based his rostered duty hours as 96 hrs. bi-weekly ﬂinstead of 104
. hrs. as per HOER. ,
~b) He has claimed 100% credit for the period of halt at out-station instead .
of 25% only, as per approved link diagram. el

6. In this context, S DPO/LMG’s noting at PP/16 to 18 may please be seen. .

"1t is also pertinent to mention here that no fund now exists under head of
allocation 06-500-11 for payment of balance OTA, for which series of correspondences

‘were made with the appropriate authorities from time to time.

Submitted to CPO/Admn.for his perusal disposal please. : ;
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PP-20

o

.. Shii S.P. Sinha, ACCl/Gr.l/Guwahati while functionin
Period from 02.01.84 1o 02.91.90 in the AC Coaches of different trains hag
claimed OTA to the tune of Rs.1, 20,179.95/-. Based on;the approveq linked
L es by ACCI, -an amount of Rs.17, ‘997,. ‘was
- found to be payable and accordingly Payment was made to the applicant,

g as such ;fo: the

As per the directions of Hon'ble CAT/GHY in OA No.2
given personal hearing to Shri . p. Sinha on 21.12.2000
advised to give any '8presentation jp addition
during personal interview. Hig fre

00/98, | have
. He was alsp
to wha‘{ he ha

29.12.2000, the claim has beep ¢
ri Sinha hag been feviewed by the und
. rs’ L S

5. During {

under ;.-

he- relévant ‘perio‘d,

(b) As per'Bdard’s'Letrer N(;. E
has alsa been granted for the
of calculation of duty hours, :

(LL)83IHER/1
timg spent a

"2 dl. 27.06.85 259 graq:
t outstation for the purpose:

ove two aspecits the 0TA
has been re-calculated ang is observed that

416/- js admissible to
17,997/2 has already been paid
RS. 50,419/ ig to be paid fo
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favour of &

*1.S.P.Sinha ACCUGL.I IGHY for e Period from 2.1.84 t0 2.1.99,

~ TOTAL

iPenod of OTA Basic pay Totai hours[Hrs.of OTA Rate of Amount of[Hrs. of Amount of[Total amo-. Amount of [Diff.of OTA
: ' ofOTA. lon1s OTA ph ! |OTAph loTa unt of OTA [OTA alres now pay-
farned.  ltimes of (inRs) JINRs.) 12 times of (inRs.) f(inRs. } |should have dy drawn ble,
e normal . e T ~[veendrawin| =
wages, (inRs)) | (inRs. )
_ a K ‘A‘ ‘B‘
[02.01.84 10 15.01.84] 4a0r- 34 hrs. 2hrs. 760 243> 254 60 nif
116.07.8410 29.01.84] 400/ 47 hrs. 4 Rrs. 7.60] 32680 34960 nil|
[30.07.84 10 12.02.84] 4007 45 hrs.|” " 3hrs. 7.74] 32508 342,57 nil:
13.02.84 10 26.02.84] 400/- 45 hrs. 3'hrs. ] 7.74] 32508 34257 - nil}
27.02.8410 11384 | 4po 42 hrs, 3hrs. 81 7.74] "307.85T 319.29 44.80] .
28384108404 400/- 53 hirs. 3 hrs | 5.81] 17.43 7.74, 387.00] 404.43 53.76]— 35067
9948970 22434 400/- 10 firs. 3 hrs. 0 8.02; 56.14 A7 T 7
236841006784 400/- 37 hrs | 4 hrs. 8.02] T 264%¢8 288.70] 35310
| 07.7841020.7.84 | 4001 7 hrs. 4 nrs. . 8.02 2406 4810 70.50
21.7.8410 03.8.84 | Zg0/- 8 hrs. 4 hrs. 5. §.02 32.03 56.12 79.92
54.8.84 to 17.8.84 T 4oor- | nil nil]” nif il nil] 3 nil
18.8.64 10 31.8.84 | 4001 43 hrs, 4 hrs | 8.16] 31824 34272 nil
01.9.8410 14.9.84 400/- 98 hrs.] 4 hrs 8.18] ~ 767.04 78153 nil
26.10.84 10 08.11.84] 400/ 95 hrs. 4 hrs. 8.16] 74258 767.04 7077
09.11.84t0 22 11.84 4 hrs. 8.29] " 373705 397.93[ iy
,{_27.3.’11.84 t0 06.12.84 | 4S9 hrs | 3 hrs. €.29] 387134 400.00]- i
7.12.54 %0 20.15 83 3hrs)| 8.29] 16580 Taaqp] — it T
1107 01.8510 14.07 85 4hrs | 8.42] 564.14 589.38 Thill s
555, 15 01.8510 28.01 83 39 hrs.E 4 hrs. 8.42] 29470] 37932 ey
"I 120018510 11.00.85 57 hrs | 3 hrs. 8.07] 4e578 510.21 76.68]
ek 20285 T0 25 0562 25hrs| T hrs 507 "20861] 3553 Hilj 22
e ZE2 8510113851 | __55hrs| 34 hrs | 8.07] 48257 35581 £9.52]
i 1238510253858 F 484/~ 117 hrs] — Thr| 8.07 14512 15193 nil
| 7558510 08.4.85 | 4gar 46 hrs. 3hrs | 8.07] 3900 470,44 16.56
V4851025455 264 69hrs.] 4 hrs] 807 58555 g 75 i
| 274851010565 476/- 57 hrs. 3hrs | 9.19] 495.% 516.96 nil
[ 115851024585 45%L 29 hrs. 3hrs | --9.33[ 24258 26358 nil
09.86.8510 22885 478/- nil nit nil nil nil nil
8917.31] 945497 §57.82
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23.8.6515059.35 | 476r- 48 hrs. 4 hrs 7101 - 284] 44 hrs, 9.47] 476.68] 445.08 nil]  445.08
1 0698510 19.9.835 [~ 476/ 57 s, 3 hrs 710" "213] 54 hrs. 9.47] 51138] 53268 S4.88] 49800 ¢
120.9.851003.10.85 | 4761 57 hrs. 3hrs ~7.10 21.3] 54 hrs. 9.47| 511.38] 53268 _nil| 53268
~ [0470.8510 17.10.85] 476/ 46 hrs. 2 hrs. 7.10] 14.2] 44 his, 9.47| 476.68] — 430.88 nill — 430.88
118.70.85 t0 31.10.85| _476r- il il nil] "~ nilf il il nill- nill - = nil] -,
01.11.85t0 14.11.85] 476/ . 78hrs] 4 hrs 7.21] « 28.84] " Fdhrs| G661 T4l — 739.98 nilf 73988 °
15.11.85t0 28.11.85] _ 476/- 49 hrs. 3hrs 7.21 21.63] 46 hrs. 9.61] 442.06] -~ 46360 nil] 46369
29.11.8510 12.12.85] - 4761 37hrs| - -3hrs 7.21 21.63] 34 hrs. 9.61| - 32674] - 348.37 nill 34837
13.12.8510 26.12.85]  476/- 46 hrs. 3hrs 7.21 21831 43hrs| 961 41353 T 434 55 35.16 399.7
25.01.8610 07.02.86] 1470/~ | <~ 30 hrs. 4hrs 9551 . 3821 "P6his] " 12.73] 33053 369.18 879 36039
08.02.86 t0 21.02.86] 1470/ 9 hrs. 4 hrs 955 382 Shrs 4273 63.65 101.85 nil 101.85]:
22.02.8610 07.3:86 | 1470/- 27 hrsl|. . 4hrs 9.55 3821 23his| TH273[ 26579 330.95 nifl 330,99
083861021386 | 1470/ 45 hrs. 4 hrs. 955 38.2] 471 hrs. 12.73] 52783 $6013] 300.48] 25965
2238610044.86 | 1470/ 29hrs.| ““Zhrs. 9.55 28.65] 26 hrs. 12.73]  33098] 35963 nill 35963
05.4.8610 18.4.85 | 14701 29 hrs. Shrs. 9551 2865 "26hrs|  12.73] 33008 359,63 nilf 35963
%3.4.8610 02586 | 1470/- 22 hrs. 1hr. 9,55 9.55] 51 hrs. 12.73] 26733 27688 - nill 27688
0358610 16.5.86 | 1470~ 45 hrs. 2 hrs 9.55 19.10] 43 hrs. 12:.73] 54739 566.49 18.26] — 54823
17.5.86 10 30.5.86 | 1470/- 47 hrs. 4 hrs. 950 - 382] 43Nrs| 4273 E4T30 58559 nilf 58539
016.8610 136.86 | 1470/ nil il nill T il nil nil nil nil nil il
14.6.86 10 27.6.86 | 1470/- 40 hrs. 4 nrs 9.55 38.2] 3B hrs. 12.73] 45828 496.48 nill 49648
2868010 11.7.86 | 14707 42 hrs. 3hrs 9.55 28.65] 39 hrs. 12.73] — 496.47] 52513 475 50.12
23.7.8610 058.86 | 1470/- 47 hrs. 4 hrs 9.93 39.72] 43 hrs. 13.24] 56932 539.04] 56782 41.42
06.8.8610 19.8.86° | 1470/- 84 hrs. 4 hrs 9.63 39.72] 80 hrs. 13.24] 105920]  1638.05] 54593 55508
20.8.8610029.86 | 1470/ 26 hrs.| %% hrs 9.93]. 3972 22hrs| 1324 29758 33100 0l 337060
03.9.86 10 16.9.86 | 1500/ 22hrs.| ¢4 hrs 1018  40.52] 18hrs| 1351|243 18l . 253.70 nilf 28370
17.9.86 10 30.9.86 | 1500/ ni~ = il nil - il 1 Y A1 AR nil il
01.10.86 to 14.10.86] 1500/- T4 hisi| - 10137, 40.52] 10 hrs, 13.51]  13570], . _375.52 nilf 77562
115.10.86 10 28.10.86] 1500/ 39 his:| T 10.13 40.52] 35 hrs. 13.51] 472853 " 51337 nill 51337
29.10.8610 11.11.86] 1500/ 21 hrsili===3hrs. " 10.13] .~ 30.38] 718 hrs 13.51]  24378] 37557 _nill 27357
12.11.86 10 25.11.86] 1500/- 33hrs T hr 10.13): ° 1013~ 32hrs| 1351 43535 442.45 4548] 36597
26.11.8610 9.92.86 | 1500/- 49 hrs. 4 hrs 10.13 40.52] 45 hrs. 13.51]  607.95] 64847 nill — 648.47
10.12.86 t0 23.12.86] 1500/, 55 hrs. 4nrs 10.13 40.52] S1hrs| - 1351 689.01 72953 nill 72953
'[01.01.87 10 14.01.87] 15007 24 hrs. 4 hrs T0.52 42.08] 20 hrs. 14.03] 28060 32068 nill 32768
15.01.87 10 28.01.87] 1500/- 45 hrs. 3hrs 10:52 31.56] 42 hrs. 14.03] 58026  @208> nil] 62082 -
29.01.87 to 11.02.87] 1500/ 37 hrs. 2hes] | 10.52] - 27.04] 35 hrs. 14.03] 49105 57208 nill 51209
12.02.8710 25.02.87] 1500/ 54 hrs. 4 hrs 10921 . 42.08] 50hrs|  14.03] 70720 743.58] . nil] - 743%8
26.02.87 10 11.3.87 | 1500/ 73hrs| . 4hrs 10.52 42.08] B9hrs| 1403 96607 __101015 3417 976.04
TOTAL 1063.68 15711.33] 16775.18] 2062.52] 1477365
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~12.3.8710253.87 - 1500/- | - 64 hrs. 4 hrs. 10.52 42.08] 60 hrs. 14.03] 84750] 883.88 nil 38388
26.3.871008.4.87 1 1500/- 33 hrsd- 3 hrs. 10.52 31.56 30 hrs. 14.03 42050 452 .46] - nil 452.46] -
09.4.871022.4.87 | 1500/-. 79 hrs.| - 3 hrs. "10.52 31.56] 76nhrs| - 14.03 106628] 1097.84 157 .46 940.38 ;
23.4.87 10 06.5.87 | 1500/- 16hrs.] © 2hrs.| 1052 21.04 14 hrs. 14.03 196.42] . 217.46 nil 217 .46
07.5.87t0 20.5.87 1500/- ' nilf . nil] nil nil nil nil il nil _nil nil
21.5.87 to 03.6.87 1500/- nif nil il . i, nil ©onill - nill - nil nil nil

- |.04.6.8710.17.6.87 |.1500/- | — 22 frsd = 3 hrs. 10.52]  31.56] 19 hrs. 14.03] 28657 298.13 nil 298.13
18.6.87 10 30.6.87 | 1500/- 57 hrs. 3 hrs. 10.52 31.56] 54 hrs. 14.03] 757862 789.18] il 789.18
01.7.87t0 14787 | 1500/~ - 91 hrs. 4 firs. 11.01 44.04] 87 hrs. 14.68| 127716 1321.20 47.28] 1273.92
157.87 to 28.7.87 150G0/- 53 hrs. 3 hrs. 11.01 33.03] 50 hrs. 14.68] 73400 767.03 12.04 754.99
29.9.87 10 11.8.87 1500/-. R T .. nil - nilf - - nil - il nil nil ail nil
12.8.87t0258.87 | 1500/- nil nil nil nil nil nil il nil il il

| -26.8.87 10 08.9.87 |- 1500/- 16 hrs. 4 hrs. 11.011 ~ 44.04 12 hrs. 1468 176.16 220.20 nil 220.20
“ 1709987 10 22.9.87 1500/- 16 hrs. 4 hrs. 11.01 4404 12 hrs. 1468 176.16 220.2 nil 220.20

23.9.871006.10.87 | 1500/- 32 hrs. 4 hrs. .11.01 44.04] " 28 hrs. 1468 41104 45508 nil 45508

Q7.10.87 10 20.10.87| 1500/- 28 hrs. 4 hrs. 11.01 44.04] 24 hrs. 14.68] 35232] 396.38[ nil 396.36

121.10.87 t0 03.11.87| 1500/~ 51 hrs. 4 hrs. 11.01 44.04] 47 hrs. 14.68| 68996  734.00 nil 734.00

04.11.87t0 17.11.67| -1500/- "6 hrs. 4 hrs. 11.01 4404 2 hrs. 14.68 2936 73.40 nil 73.40

18.11.87t0 01.12.87] 1500/- nil nil nil il nil nil il . nil nil nil

02.12.87 10 15.12.87] 1500/- 68 hrs. 4 hrs. 11.01 44.04] 64 hrs. 14.68] 93952 983 56 nil 98356

16.12.87 10 29.12.87] 1500/- nil . nill nill . nil nil nil nil . nil nill- nil

101.01.88 to 14.01.88] 1500/~ nil nil . il - nil nil nil nii nil nil! nil

+].15.01.88 t0 28.01.88] 1500/- 70 hrs. 4 'hrs. 11.45) 4596 66 hrs. 15.32] 1011.12] 1057.08 “nill” 1057.08

-129.01.88t0 11.02.88| 1500/~ 63 hrs. 4 hrs_| 1749 45.86] 59 hrs. 1532] 903.88 949.84 . il 94984

. ' 112.02.8810 25.02.88] 1500/ 81 hrs. 4 hrs. 11287 4586] 77 hrs. 15.32] 117964 122560 .164.5'§f_;‘., 1061.02
1'% 1417260288 t0 10.3.88 |- 1500/ 52 hrs. ahrs | «9149], 1 45.965] 48 TFrs 15.32] 73538 ~ 78132 < nillTw 78132
S 500:(213.38810 24.3.86 | 1500/~ 91 hrs. dhrs.|  11d4%a. 4596] 87 hrs. 15.32] "133284] 1378.80 49.361¥. 1329.44
{253 88 10 07.4.88 1500/- 66 hrs:{ - 4 hrs. 11.4C1.": " 4596 62 hrs. 1532] 94984 995.80 il 995.80]
"++%{r 0848810 21.4.88 | 1500/ 104 hrs. 4 hrs_] 11.48 45.96{ - 100 hrs. 15.32] 153200 1577.96 82.28] 149568
5.7 22.488105588. | 1500/ 30 hrs.] ~ 3 hrs. 11.49 34471 27 hrs. 15.32] " 41364] . 44817 nil 44811
L'+ [06.5.8610 19.5.88 | 1500/ 52 hrs.[. . 4 hrs. _11.48] . 4596] 48 hrs. -15.32]  735.36 781.32 nil 761.32
-1.20.50.68t0°02.6.88 1500/- . oonill nill ... nill nil < il nil " il ] nil i nil - il

r1 03.6.88:t0 16.6.88 | 1500/- 67 hrs.] . 3 hrs. 11.49 3447 64 hrs. 15.32] 980.48]  1014.95 1152] . 89975
17.6.88 to 30.6.88 1500/- nilf . . nil .o.onil nil - il nil nil nil Sl nil

J 01.7.881014.7.88 | 1500/- 38 hrs. 3 hrs. 11.98 35.94] 35 hrs. 15.97] 55863 534 88 1376 45729
41578810 28.7.88 | 1500/ 19 hrs. 2 hrs. 11.98 23.96 17 hrs. 15.97]  271.49 295.45 nil 295 45
29.7.881t0 11.8.88 1500/- nit nil nil nil il nil nil nil nil nil

' TOTAL 1071.23 18939.87] 20011.10 765.80 19245.30
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Y - [ 128861025888 | 1500~ G4hrs| 3hrs].  11.98 3584  61hrs 15.97] 974.17] 1010.14 40.32]  969.79
A 26.8.88 10 08.9.88 | .:1500/- | nit| nil] nil nit nil nil nit nil il nilf  —
Ao ¥ 09.9881022.9.88 | 1500~ | 85 hrs. 3 hrs. 11.98]  3594[ 82hrs. 15.97] 1309.54] -7345.48[ . 282] 1317.28]
S oo 0. - [23.9.88100610.88 ] 1500~ |  74hs| 4 hrs . 1198 . 4792] 70hrs| 1597 1117.90] - 116582 — — il 116583
R 07.10.8810 20.10.88] 1500/~ | S2hrs.| . 3 hrs. 11.98 35.94] 49 hrs. 15.97] 782.53| 81847 nilf  818.47
- 7. -[21.10.88 10 03.11.88] 1500/ 51 hrs. 1hry - 11.98] -1198] 50hrs.| - "15.97] ~ 798.50] +-810.48 169.2] - 641.28
i * 04.11.88t0 17.11.88] 1500/ 15 hrs. 1 hr. 11.98] - 11.98] 14 hrs. 15.97| 223.58]  235.56 nilf  235.56
; 4f : 18.11.88 10 01.12.88] 1500/~ ~__nil nil aifl il nil nil nilf . nill ~ nit] nil
2 F : o 1102.12.8810 15.12.88] 1500/~ | " 68hrs| 4 hrs. 11.98 47.92] 64hrs| 1597] 102208]  1070.00] nil 1070.00] -
. B4 : - [16.12.881029.12.88] 1500/~ | ~49hrs| - 4 hrs|- - 11.98] * 47.92] - 45nhrs| - 15.97] 718.65]— 766.57[ nilf = 766.57
F: i" 02.01.89 to 15.01.89] 1500/- 66 hrs.| 4 hrs. 12.56)  50.24| 62hrs.!| 16.75] 1038.50; . 1088.74]  51.73] 103702
e | S - 16.01.89t0 29.01.89] 1500/ | 77hs.| 4 hrs. 12.56]  50.24] = 73 frs. 16.75] 122275 1272.99]  nil] 1272.99
iy 30.01.89t0 12.02.89] "1500/- 6 hrs. 3 hrs. 12.56 37.68 3 hrs. 16.75 50.25 87.93 470] (-) 382.07
f o : 13.02.89 t0 26.02.89] 1500/~ | 1 hr] 1hr] 12.56 12.56 __nil] nil nil 12.56] - il 12.56
AR 27+02.89 10 12.03.89] 1500/~ | 23 hrs. 4 hrs. 12.56 50.24f. 19hrs| - 16.75] 31825 368.49 28.25 340.24
A I | 133.8910263.89 | 1500~ | 1Ohrst] — dhrs|  1256] 5024  Ghrs|  16.75]  100.50 %053 1504] 034
’ O 234891006589 | 1500/~ | 102 hrs. 4hrs.| = 1256]. 50.24] 98 hrs. 16.75] 1641.50] 1691.74] 1898.8] (-) 207.06
iy  07.5.891021.5.89 | 1500/ 50 hrs. 4 hrs. 12.56 50.24] 46 hrs. 16.75| 770.50]  820.74] 1804.8| (-) 984.06|:
S SRR ] 225891004.6.89 | 1500/- | - 41hrs| . 4 hrs | 12.56]  50.24] 37hesf 1675 619.75]  669.95]  1936.4] () 1266.41] |
IR B . |05689t0186.89 | 1500/- | --:22hrs.| 4 hrs.| . - 12.56]  50.04] 18 hrs. 16.75] ".3015Q]  351.74 nif  351.74]°
AT T 1. 1968910027.89 | 1500/~ | -85#rs.]  4hrs|.  12.56]  50.24] 81hrs 16.75] 1256.;5]  1406.99 14.70{  1392.29
. F 03.7.8910 16.7.89 | 1500/~ | ~  1:hr. 1 hr. 13.05] . 13.05 nil} - nill . nilf. 13,05 _nilf 13,05
o | 17.7.891030.7.89 | 1500/- = hrs.]  3hrs|  13.05] . 39.15] 45 hrs. 17.40f 752001 822.15]" 332.16]  489.99
e & - 31.7.8910 13.8.89 | 1500/- 4hrs) -13.05].  52.20] 49 hrs | 17.40) =*83700s  904.80] 1055.14] () 150.34
oy 4 - 12.9.891026.9.89 | 1500/ ._4 hrs | 13.05] = '52.20] 82 hrs. 17.40] 0l 1479.00] 2520.64] () 1041.64
WA - .. 12798910 10.10.89, 1500/~ | ™= “3hrs . 18.05].. 39.15] 14 hrs 17.40 23501 ~ 28275 _254] 2875
Li r .- . -:{08.11.8910 21.11.89] 1500/~ - 1 hr. 13.05].. "13.05] 50hrs| . 17.40] -670.00]  $83.05] 105514 () 172.09
S oF o r o 22118910 05.12.80] <1500/ | o0 —_nill . il T Y il il nif] . s
oy £ . {06.12.891019,12.89]- 1500/- -] + 5 dhrs.| . 13.05'-. 52.20 51hrs| -~ 17.40| . 887.40]  939.60] 705514 () 115.54] » &
N - ~ [20.1289 10.02,01.90] -~ 1500/~ - |- : Ahrs) . 13.05] - 52.20] G5hrs.| " 17.40] 1653.00] 170520 1445.04] 25936
Ch TOTAL - - | = - T - 1091.14 R (21083.60  22174.74 14310.95 7863.79
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--sg,,;m_a.!y Statement on payment of outstanding OTA in favour of Sri $.P.Sinha , ACCI/ Gr. { / GHY for tfie period

. 6f 02.01.84 to 02.01.99

‘| _ A B (A-B)
-|Page No. Amount of OTA on 1.5 times |Amount of OTA on 2 times |Total amount of OTA Amount of OTA Difference of OTA -
of Normal wages of Normal wages should have been drawn |already drawn  [now payable
"(InRs.) - “(InRs.) = T ™ (InRs.) "(InRs.) “(InRs.)
1 537.66 8917.31 9454.97 857.82 8597.15
2 1063.85| 15711.33 16775.18 2062.52 14712.66
3 1071.23 18939.87 20011.10 765.80 19245.30
4 - 1091.14| 21083.60 22174.74 14310.95 7863.79
0\-!- ‘
TOTAL 3763.88 64652.11( | 68415.99 . 17957.08 50418.90
lLe. 50419
{.Rupees fifty thousand four hundred
nineteen only }. ,
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